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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI
0.A. NO. 549 OF 2023

IN THE MATTER OF:-

Dinesh Jain & Anr. . Applicant
Versus

Govt of NCT of Delhi & ors. ....Respondents
INDEX X

S/NO. Particulars Page No.

1 Status report by way of short affidavit on behalf of

the Municipal Corporation of Delhi in compliance | ] - 3
of the order dated 03.03.2025 passed by this
Hon’ble Tribunal.

2 Copy of the policy vide resolution no. 259 dated 4 - _31
04.01.2020. ANNEXURE-A

3 Copy of the permission bearing no. 32_ 3; 6
AC/RPC/SDMC/D-198 dated 16.08.2021.
ANNEXURE-B. : o

4 The same mobile tower case is under jurisdiction 37 _13 4

in Hon’ble High Court of Delhi in the matter
W.P(C) 12547/2021 titled DB Block RWA Hari
Nagar V/S SDMC & ORS. Copy of the W.P.(C)
12547/2021. (Annexure-C)

NEW DELHI Through - MJM
DATED 29/09/2025 PUIA KALRA

Standing Counsel MCD
Chamber No. 430, Block-1,
Delhi High Court, New Delhi.

Mob. 9312839323
email:- pujakalra09@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI
O.A. NO. 549 OF 2023 |

IN THE MATTER OF:-

Dinesh Jain & Anr. : e e = aeamma Applicant
Versus |

Govt. of NCT of Delhi & ors. ....Respondents

I, Naveen, aged about 46 years, Occupation: Service, having office at: 25"

Floor, RP cell/MCD, civic Centre, New Delhi — 110002, do hereby

solemnly affirm on oath as under:

1. That it is humbly submitted that I am presently working as Assistant
Commissioner, RP Cell, MCD ana fully conversant with the facts- of
the case on the basis of the record maintained and made available in
this regard and as such am competent to depose and swear the present
affidavit on behalf of the respondent/ MCD.

2. That it is humbly submitted that the present application was filed by the
applicant against the mobile tower installed at a park situated at SDMC
(Now MCD), Park DB Block, 6-A, Hari Nagar, Ward No. 11/S
(Latitude: 28.621148 Longitude: 77.107308)

3. That the present matter was listed before this Hon’ble NGT on 03

.03.2025 wherein this Hon’ble Tribunal passed directions as follow:
hey are directed to disclose, if any, Writ Petition in respect of the

BRVE?’
Ad 0C tAh
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4. That as per record the Municipal Corporation of Delhi passed a policy
vide resolution no. 259 dated 04.01.2020 for permission for installation
of Cellular Towers on Wheels (COW) in South Delhi Municipal
Corporation (erstwhile) areas. Copy of the Policy dated 04.01.2020 is

annexed herewith as ANNEXURE-A.

5. That as per record the applicant applied for installation of Cellular
Tower On Wheels (COW) at South Delhi Municipal Corporation (Now
Municipal Corporation of Delhi), Park DB Block, 6-A, Hari Nagar,
Ward No. 11/S (Latitude: 28.621148 Longitude: 77.107308)

6. That as per record the permission vide letter  no:
AC/RPC/SDMC/2021/D-198 dated 16.08.2021 issued by Assistant
Commissioner, Remunerative Project Cell, SDMC permitting to M/s
Indus Towers Ltd. to set up Ground Based monopole (GBM) at SDMC
(Now MCD), Park DB Block, 6-A, Hari Nagar, Ward No. 11/S
(Latitude: 28.621148 Longitude: 77.107308) has granted as per norms
of the policy. It is further submitted that there is no violation of the
rules as per the existing policy. Copy of the permission bearing no.
ACMC/SDMCD-198 dated 16.08.2021 is annexed herewith as
ANNEXURE-B.

7. That it is submitted that the same mobile tower situated at SDMC

(Now MCD), Park DB Block, 6-A, Hari Nagar, Ward No. 11/S

(Latitude: 28.621148 Longitude: 77.107308) case is pending before

the Hon'ble High Court of Delhi in the matter W.P.(C)

125&2/ 2_02\1 \CM Appl. 39510/2021 titled DB Block RWA Hari

R C & ORS vide W.P.(C) 12547/2021(Annexure-C)
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EPONENT
Assistaht Commissioner
VERIFICATION: 70 SEP 2025 Ramunerative Project Cell, MCD
Verified at Delhi on this day of Sep 2025,that the contents -~

rof the above affidavit are true and correct to my knowledge derived
L

NMrom the official records maintained by the MCD and I believe the

nt v/ho
sence.,

~;Sa111e to be true and correct.
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Assistant Commissioner
Ramunerative Project Cell, MCD

e |

CERTIFIED THAT THE DEPONENT
Shda/Smi/km... ... . .
S/o. W/e. Dre.. ;
R/o

has sotemnly atfirmed before De hi | LM&)\}_LJ—
ON..r . at s, No%%d\ \o"

................

that the contents of the affidavat ichhave ‘\\
been read & explalned to him ar ® and
oofreot to his knowledga.

] Notary Public, Detu (Incka)

{( ep 101



ANNEXUREA-1 54

MUNICIPAL CORPORATION OF DELHI
REMUNERATIVE PROJECT CELL
Dr. Shyama Prasad Mukherjee Civic Centre (25thFloor),
Jawaharlal Nehru Marg, New Delhi-110002, Ph. No. 011-2322-7514

Date: | €1- 09 A02.2-

No.:- AC/RPC/MCD/2022/D- $.SC

Subject:- Implementation of Policy for (i) Setting up Communication Cellular
Mobile Towers on Wheels (COW)/MBTS and (ii) Setting up Mobile
Towers on lands/Buildings/properties owned and managed by

MCD.

The Competent Authority vide Decision/ resolution No. 100 dated 01.09.2022

has approved the Implementation of Policy for (i) Setting up Communication
Cellular Mobile Towers on Wheels (COW)/MBTS and (ii) Setting up Mobile

Towers on lands/Buildings/properties owned and managed by MCD (copy
enclosed) under the jurisdiction of Municipal Corporation of Delhi for compliance by

all concerned.

2. This policy shall come into force with immediate effect.

Encl: as above
AN
1V oq, 44
Assistant Commissioner
R.P. Gell, MCD

Assisiant Commissioner
Ramunerative Project Cefl, MCD

Copy to:-

Special Officer, MCD for kind information
PS to Commissicner, MCD for kind information of Commissioner, MCD

1.

2.

3. All Addl. Commissioners, MCD
4

5

. Al DCs & ADCs, MCD
. Director (IT) — for uploading the policy on website of Corporation
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tem No.110 Implementation of Policies for (i) Se@@g up

Communication Cellufar Mobile Towers on
Wheels (COW)/NMBTS and (ii) Setting up Nobile
Towers on L ands/Buildings/properties owned
and managed by MCD

Decision/Resolution Negision Ho..L2.E Tt oj-e9-28r%
Commissioner vide his letter No. F 33/R.P.Cel/MCD/158/ C&C 23/08/2022
has submitted the proposal for Implementation  of Policy for (i) Setting up
Communication Cellular Mobile Towers on Wheels (COW) IMBTS and (i) Setting up
Mobile Towers on lands/Buildings/properties owned and managed by MCD.
Erstwhile South DMC and erstwhile North DMGC already implemented said
policies and earned revenue on this count. Now, Commmissioner(MCD) has proposed

the policy for the Municipal Corporation as a whole.

In view of above, the proposal of the Commissioner (MD) for the unified

Corporation is approved. This would be subject to the orders of the NGT/High
Court/Supreme Court, etc.
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Date : %»g]g]?g()i{
From: The Commissioner,
Municipal Corporation of Delhi,

Dr. Shyama Prasad Mukherjee Civic Centre,
Jawahar Lal Nehru Marg,

New Delhi-110002.

To:  The Municipal Secretary,
Municipal Corporation of Delhi,

Dr. Shyama Prasad Mukherjee Civic Centre,

Jawahar Lal Nehru Marg,
New Delhi-110002,

Sub:

Implementation of Policies for (i) Setting up Communication Cellular

Mobile Towers on Wheels (COW)/MBTS and (ii) Setting up Mobile
Towers on lands/Buildings/properties owned and managed by MCD

A policy (Annexure-A) for the permission of setting up Communication Cellular
mobile Towers on wheels (COWs)/MBTS in erstwhile SDMC area was approved by
Corporation vide resolution No. 259 dated 04.01.2020. This policy enabled SDMC to
permit and regularise the Communication Cellular Mobile Towers on Wheel/MBTS and

also laid foundation to generate revenue for the corporation.

Apart from the above, an

another policy (Annexure-B) for permission for installation of Mobile Towers (GBM,
GBT, RTT, RTP & Any other Telecom Infrastructure not specifically mentioned) on land/
properties owned and managed by SDMC, on same terms and conditions with slight
changes as mentioned below for COW/MBTS was implemented in erstwhile SDMC with
the approval of Corporation vide its Resolution No.244 dated 20.01.2021 :

| COW/MBTS

GBM, GBT,.RTT; RTP, RTP &
Any other Telecom
Infrastructure not specifically
mentioned

Period of allotment of
space

Three years

Five years

Monthly Rental Charges

Rs.339/- per sq.ft. per
month

Rs.339/- per sq.ft. per month or
Rs.50,000/- whichever is higher

Grant of Permission

Within 7 working days of
completion of all
formalities including
deposition of monthly
rental charges and
security deposit

Within 3 working days of
completion of all formalities
including deposition of monthly
rental charges and security deposit

o B e dyn s
s e AT T P e S et
ORI N 13 e A
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e Erstwbﬂe .NDMC also adopted two policies i.e. (1) Policy for permission of setting
p. ommunication Cellular Mobile Towers on Wheels COWs-(Annexure-C), and (ii)
Poh“cy (Annexure-D) for peﬁm'lssion for mobile towers on lands/Buildings/properties as
we as.roof top of properties of North DMC with the approval of Corporation vide its
Resolution No.218 dt, 26.11.2020 & Resolution No.120 dt. 21.10.2021 respectively on
same terms & conditions as of SDMC. The policies adopted by North DMC are replication
of the policies of SDMC. However, there were no policy in this regard in erstwhile EDMC.,
3. The salient features of policies adopted by erstwhile SDMC and North DMC for Q)
setting up Communication Cellufar Mobile Towers on Wheels COWs (i) setting up
mobile towers on lands/Buildings/properties as well as raof top under their jurisdiction
are as under :
i The Maobile Towers shall be set up in public places like parking lots, parks,
markets, other vacant spaces and along road sides (wherever possible) and on
public buildings, Toilets, CTCs, Community Halls et¢. The maximum area per

Mobile Tower shall be allotted upto 50 sq.mtrs. with maximum width upto 8
meters (including the space required for guy wires /anchor wires etc.).

The monthly rental charges for the land allotted for Mobile Tower shall be @
Rs.339/- (Rs. Three Hundred Thirty Nine only) per sq.ft./per month + applicable
taxes (including co-sharing with other Telecom Service Providers) or Rs. 50,000/-
whichever is higher. The monthly rental charges for the land allotment shall be
enhanced after every three years @ 8% per annum, compounding on yearly

basis. Besides, the revision of rates will be within the absolute discretion of the
MCD.

iii The MCD will provide bare space for placement and operational requirement for

the Mobile Towers for a maximum period of three years in respect of temporary
infrastructure (COW/MBTS) and Five Years in respect of Permanent Infrast'ru'cture
(GBi‘ GBM, RTT, RTP and any infrastructure other than these) and minimum
4 1

period of three months.

i The maximum height of any structural element installed i.e. Mobile Towers will be
iv.

upto 30 mtr. above the ground level at any focation.

The space upto the maximum of 50 sq.mirs. will be considered including all these
V. e sp

facilities and no excess space will be covered by the telecom service
a -
provider/ infrastructure provider.

1 It i i t shall take the
The telecom i rovider/i cture prowder at its own COS h
i service p ovide /m rastru . .
" ‘ statuto permissions/ certificates if 1 equnred for the s_ame from any .
necessary Ty
other agency or department as per law.

i | fion of site
N() Commerc a adVEl tise uOWEd he site and the se -
i 1S ment Sha“ be a 'at t eC ;

Vﬁ. “ i l ! “ ers and its pe atio Sha“ be SUCh that i ou not
(D[ ‘nsta ation O[ ‘VlOb e Tow 0 -! n t tsh d
dist‘UKb U \e free lllOII\thS OE t‘ \e tla”l(:/pubhc.

” an lVlO e ] I f i P issi i t is Olicy
b‘ owe is Ound insta“ed Wltho ermission afte 1ssu
V"l. Y | ut rm! I e of his P

nd above the
hall be regularized after payment of penalty @ 50% over a
then it sha
monthly rental charges.

ARAIT RHARMAA L

S
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The policies already in force in erstwhile SDMC and North DMC to be enforced in

the whole area of MCD has been concurred by Finance Department on 20.06.2022 with

following suggestion. The suggestion of Finance Department and reply thereto by the
Department are as under:-

Sl
No.

Suggestions of Finarice

" Reply

D)

As per existing policy the period for
temporary infrastructure (COW/MBTS) is 5
years and the Monthly rental charges are
enhanced after every 3 years 8% per
annum, compounding on yearly basis, which
results enhanced MLC for 4th & 5th year
whereas under Section-I Terms & Condition,
point No.4 of proposed policy, the tenure is
proposed to be 3 years and if telecom
service provider/infrastructure provider
needs to operate the allotment and after
completion of three year, then the
request/application/permission will be
treated as “"AFRESH",

In the proposed scenario, the effect of
enhancement @ 8% after every three years
would be 'NIL'. If, department proposed the
tenure of temporary infrastructure
(COW/MBTS) to be 3 years, then, finance
would suggest that, the enhancement of 8%
per annum compounding, may be calculated
on yearly basis.

Treatment of application afresh
after 3 years in clause 4 is for due
diligence to see whether he still
possesses relevant documents like
SACFA efc. whereas extension
beyond 3 years will be as per clause
3 of section I.

if)

In point No.21, department is proposing that
telecom service provider/infrastructure
provider shall not have any advertisement
right at the site, without written permission
from Commissioner/MCD.

Department may clarify, what would be
permission criteria and whether the revenue
would be shared on percentage basis
between MCD and provider. Whether
advertisement on this media covers under
OAP-2017. What effect would happen if this
infrastructure falls under any advertisement
cluster, which may hurt the commercial
interest of advertisement contractor, then
unnecessary litigations may arise.
Comments of Advertisement may be
obtained, this may also effect the revenue of
Advertisement Department.

No commercial advertisement will
be allowed.

AMIT BHARDWAS
ADC/RPC




+ 39

) In point no. 27, depattment 1s proposing | Department modifies as follows:- If
1

“that the mobile towers existing before any COW is found Installed without
' ' enforcoment of this policy, the telecom . permission after issue of this Policy
‘ service providers/ infrastructure providers then it shall be regularized after
| | have to regularize It within 30 days of payment of penalty @ 50% over
| \ notification of this policy by paying arrears | and above the monthly rental

from the date of thelr existence with penalty | charges. The rental charges as well

- @ 25% over and above the monthly rental

" charges. This does not seem appropriate.
Following may be clarified:-

i

as the penalty will be charged on
! of COW, the telecam company/

an affidavit along with other
| requisite documents,
f'a) What would be status of already (a). Mobile tower for which
! existing permission granted under existing . .
i permissions have been granted
v policies of erstwhile SDMC, NDMC & EDMC. | under policies of erstwhile SDMC, &
NDMC will continue to run as per
| respective policies up to period of
| completion of tenure.
| b) Whether asking them to get their
; | permission regularized which has already
" been granted by the department, would not
+ create nay litigation.

i
| {b). Not applicable in view of
clarification 'a".

l
¢)  Opinion of Law may be obtained in ' (C). After incorporating these

' this regard. suggestions opinion of Law is being
] ' taken.

"

" monthly basls. For date of existence !

|
I

|
|

service provider will have to submit

',mder se&ﬁéﬁan“ﬁmelines", imposition of ; Department proposes as follow:-
' penalty time in case of any violation may ) .
{ also beﬁ inclpdec}, for timely considering the i;;:iiz?tusrzr;:;ev;zv:;g o
' complaint/viofation. “ deposit Advance Monthly Rental

, Charges and Security Deposit within
_ | 15 days of issuance of offer letter,
Rs. 2000/- per day or maximum Rs.
| ' 50000/~ will be charged for extra
ii : | days.

|
S S

With reply to the aforesaid observations and after incorporating the
suggestions of Finance Department, the draft policy was sent to Law Department for
vetting on 05.07.2022. Law depariment vide its note dated 11.07.2022 observed
that “Proposal to be placed before the Special Officer appears more or less a replica
of policy already adopted and being placed for its uniform implementation.

Therefore, it appears legally in order. The factual accuracy be verified by the®
department”.

5. From the date of implementation of policy, total 129 permission (104-Cow +
22- GBM + 3-RTP) in erstwhile South DMC and 37 permissions (28-CoW + 6-GBM +
3-RTP) in erstwhile North DMC have been given for setting up Mobile Towers, Out of
Total 166 permission, 135 Towers have been set up and remaining are on verge of
completion. Erstwhile SDMC earned revenue to the tune of Rs. 9.71 Crore and
erstwhile North DMC earned Rs. 1.08 Crore in the last financial year i.e. 2021-2022.

Q)




6. In view of above, the Special Officer, MCD exercising the powers of

Corporation/ Standing Committee under Section 514A of the DMC Act, 1957 (as
amended in 2022) be requested to approve the policy “Annexure-A" & “Annexure-B"
already adopted in erstwhile South DMC and North DMC, in the whole, area falling
under jurisdiction of MCD along with changes proposed at para '4'.

COMMISSIONER
MUNICIPAL CORPORATION OF DELHI

. v
) s
it glb=
IT BHARDWA Ny
ADCIRPC Jmﬂﬁ
Langesstion of Dethy

.
as BFES Cielo Centro

47
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Item No. 14 :— Pollcy for permission of setting up Communication Cellular Mobile Towers
on Wheels (COWs) in South Delhi Municipal Corporation areas.

() Commissioner’s letter No. F, 33/RP Cel/SDMC/575/C&C dated 4-12-2019.

. In the Standing Committes held on 22nd October, 2019, issue of existing unauthorized
commumcanor}s Cellular Towers on Wheels (COWSs) hereinafter referred to as COWs was raised. During
the course of discussion, it was noted that there is no policy on date governing setting up/establishment of
COWs in the South DMC areas. The members expressed that the SDMC should frame a policy for

setting up/establishment of COWs in South DMC areas and to generate revenue.

BACKGROUND AND FACTS

In number of meetings, the representatives of Cellular Mobile Operators pointed out that the
number of complaints are being received regularly from the general public regarding poor signals/call drops
while making the cellular phone ealls. It was also pointed out that in many cases they face lot of resistance
from the residents of the colony/area while installing of cellular towers on rooftop of a building resulted
into poor signals.

To resolve this problem, suggestions were received from the representatives that Cellular on
Wheels (COWs) may be provided in the area where such types of complaints of poor signals are being
received. The COW is a temporary arrangement which can be installed at required location (Public places
.1.e. markets, parks, on road sides, parking areas and open spaces in Departments’ premises, etc.).

Accordingly, the proposal was moved and the Addl. Cmr, (Engg.) observed that this proposal

needs mention of the terms and conditions as well as revenue earning options in detail,

In this regard, the documents/policies/information have been collected from various departments/
States where such type of COWSs are being permitted i.e. New Delhi Municipal Council (NDMC),

Haryana, Defence, Maharashtra, Uttarakhand, Orissa, etc.

QPINION OF LAW
The matter was studied and the apinion of Law Deptt, was also obtained on this issue. The

opinion of Law Department is reproduced as under :—
«], The department has not placed on record a copy of notification dated 15-11-2016 issued
by Ministry of Communications (Department of Communications) published in the Gazette
of India on 16* Nov,, 2016. This notification has been issued in exercise of powers
conferred by Sub-section (1) of Clause (e} of Sub-section (2) of Section 7 read with
Sections 10, 12 & 15 of the Indian Telegraph Act, 1885, A copy of the aforesaid notification
having been downloaded from the official website is placed opposite for perusal and
consideration of the Engineering Wing to bring its terms and conditions within the ambit of

aforesaid notification.

2. The notification deals with the rules framed by the Central Govt. with respect to under-
ground infrastructure and over-ground infrastructure (Mobile Towers). Therefore, while
making any policy and terms and conditions governing the contemplated policy, the
department should not frame any condition de hors the rules contained in the ﬂforésaid

notification.

3. A perusal of the notification shows that the SDMC being a local authority is covered
under the definition of appropriate authority and it can exercise the powers Wwith respect ¢,
framing of policies, terms and conditions within the rules framed by the Centra] Govt ang

conditions goveming the license U/s 430 of the DMC Act, 1957,
Corpn. (Jan-2020/SDMC[ 51 ]

1
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p R ff-
- As per mandate of the aforesaid rules, the SDMC is required to appoint a Nodal Officer

for the purpose of the rules contained in the aforesaid notification to deal with the
contemplated policy of the Corporation.

The SDMC is also required to develop an electronic application process if the same has
not been established by the State Govt.

Chapter-3 of the aforesaid notification contains a detailed list of supporting documents to
be provided by the licensee in support of his application, the department may take into
consideration while finalizing its list of documents required for processing applications for
granting approval for COW under the contemplated policy.

The aforesaid notification empowers the SDMC to fix one-time administrative charges for
every application which shall not exceed ten thousand rupees. Therefore, the department

is at liberty to fix the administrative charges which should not be over and above ten

thousand rupees.

In addition to one time administrative expenses, the SDMC may also charge license fee as
it may deemed fit with its proper justification and approval of the competent authority. It
is significant to mention here that under Settlement Agreement arrived before Delhi High

Court {hrough mediation, the SDMC is entitled to recover Rs. 2 lacs for 5 years as license
fee.

Therefore, the Engineering Department may take into consideration this aspect

while giving its proposal to competent authority for enhancement of the license fee with
proper justification,

The SDMC may also recover the charges for the ground on )zhféh COW will exist.

Rule 10 of the aforesaid rules inter alia provides the proc'Ei};s of examination of application
which shall be a part of any policy that may be confgmplatcd by the department,

It may be noted that the Proviso of Rule 10 contains the deeming fiction of law providing
that if the SDMC fails to either grant permission or reject the same in writing within the
specified time, the permission is deemed to have been granted. Therefore, a strong
mechapnism has to put in place for examination of all the applications and disposal of the
same within the specified time to avoid deeming fiction.

The Law Department is of the opinion that the contemplated policy of the department

should be in conformity of the aforesaid notification containing the rules of over-ground
infrastructure (Mobile Towers).

In addition to above, the department may also ensure that the following terms and conditions
are appropriately incorporated/inserted in the contemplated policy +—

(i) A complete mechanism to deal with the defaulters of payment of license fee of cell

towers, charges of ground, along with absolute power to give direction for relocation of

Towers in case of public inconvenience if any contingency arises to meet obligatory
functions of the Corporation under which the Corporation.

() Appropriate condition for indemnification of Corporation in case of any accident arising

out of instability of structure of any accidental event resulting to any loss of lives or.
property.

Corpn, (Jan-2020)/SDMC[52]

12
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( ) ‘:1; :ﬁemﬁc condition i:‘or granting of pcrmiss@ @ placing COW on the land of Corporation
not create any right title of interes in favour of the applicant with absolute discretion

of the Corporal.ion to direct re-Yocation of the same in case of any need as may be
deemed appropriate by the Corporation,

(iv) The Corporation g

~orp hould also keep liberty to review the charges periodically as and whep
the situation arises

The department may drafl its preamble for

. : placing it before the com etent authority keepin
1 view of the notification dated 15-11.201¢ as well i Ve

as the aforesajd legal opinion,

’ The draft policy cgntaining above opinion of Law was again sent to Law Department for
vetting. The Law Department vide its note dated 11- 12019 observed that “The policy appears legally in

ordgr' . 'Funher, Law Department in its note dated 20-11-2019 stated that “There are certain correctiong
carried in the drafy, Needs revision,”,

The proposal containing draft policy was also sent to Finance Department.

While agreeing with the proposal, the Finance Dep

. artment in its note dated 21-11-2019, stated
that the following may be incorporat

ed in the draft policy and placed before the competent authorities :—

S. No. Observation of Finanee Reply

I As per the Government of India, Ministry of Ministry of Urban Development, Govt, of India,
Communications, monthly charges for the Office Memorandum issued vide No. 18016/2/
Space provided to mobile service provider an 2015-PLII dated 8th March, 2016, which deals
the rooftops of Government building in Delhj with fixatjon of licence fee in respect of the
for erecting mobile tower shall be enhanced Mobile Towers o be erected on the rooftops
after every three years @ 8% per annum, of the Govt, _buﬁ" gs in Delhi, states that :
compounding on yearly basis. Since the aboye 4

notified base rates has been adopted for COW “The issue regarding the fixation of licence

as Rs. 292/~ per sq.ft./per month, rates to be fee recoverable from the mobile service
charged in the year 2019 be calculated providers for erecting mobile fowers on the
accordingly. rooftops of the Govt. buildings in Delhi are

under consideration in this Directorate.

It has now been decided to levy the licence
fee @ Rs. 292/- sq.ft. per month for the space
provided to Mobile Service Providers in the roof-
tops of Government: buildings in Delhi for
erecting mobile towers, During the period the
allotment subsists, revision of licence fee,
excluding taxes, will be done every three years,
to be computed @ 8% per annum, compounding
on yearly basis, as per OM No. 18015/1/92-
Pol.Il dated 16-3-1999,»

This O.M. talks about revision of licence
fee, excluding taxes, in case the allotment
subsists and there is no circular/order on this
issue in the year 2019 by the Ministry of Urban
Development, Govt. of India.

: Corpn. (Jan.-2020)/SDMC | 53]
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2. AsTper Clause 27 of the draft document,
penalty of 25% can be imposed on
regularization of COWs installed without
permission. Finance is of the view that since no
policy was in existence as on date, penalty of
25% of the requisite permission fec can be
imposed after a cut off date as decided in the
policy or from the date of installation. However,
department can calculate and recover the
arrears from the present operations, if any at
the rate of Rs. 292/~ per sq.fl./per month from
the date of installation as one-time measure.

3. Asper Clause 8 of the draft document, SDMC
may also charge license fee with proper
justification and approval of competent authority.
Department is advised to incorporate the
proposed rates accordingly.

4. May be vetted from Law Deptt.

5. Ifanycivic body in Delhi has floated tender/
allotted this work, the same rates may also be
explored as a benchmark.

64 14

Existing COWSs on date of issue of this Policy
will have to pay arrears from the date of their
exisience and if any COW installed without
permission after the issue of this Policy then it
shall be regularized after payment of penalty
@ 25% over and above the monthly rental
charges. The rental charges as. well as the
penalty will be charged on monthly basis,

The rates/charges will be fixed after approval
of the competent authority.

The draft policy was also sent to the Law
Deptt., certain corrections have been carried
out by Law Deptt. and accordingly, as
suggested by Law Deptt., draft policy has been

revised. AL

.:"?'
New Delhi"Municipal Council had floated

tenders for 156 sites, with maximum space as
50 sqm. or 538 sq.ft. area for each site, for a
period of three years.

The estimated cost for these 156 sites was
Rs. 99.84 crores for 3 years.

The cost per site for 3 years comes to
Rs. 64,00,000/- (99,84,00,000/156 = 64,00,000/-)

The cost per site per month comes to
Rs. 1,77,777.77 (64,00,000/36 = 1,77,777.77).

The cost per sq.ft. per month comes to
Rs. 330.44 (1,77,777.77/50 sqm. or 538 sq.fi.
= 330.44)

The awarded cost for 52 sites = Rs. 94,69,444/-

The awarded cost per site per month for
50 sqm.= Rs.1,82,104/-.

. The awarded cost per site per month per sq.ft.

=Rs, 338.48
(1,82,104/538 = 338.48) (say Rs. 339/-)
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A@iﬁired from M/s, INDUS TOWERS LTD.,
who has been allotted Group-B (52 sites) by
NDMC, the size for one COW, in general is
5 mtr. x 5 mtr. or 269 sq.ft. So the amount of
onc COW of this size/area will be around
Rs. 91,200/~ with rate as Rs. 339/- per sq.ft.
per month. However, the requirement of size/
area from telecom company/service provider
may vary and as draft policy the maximum
area permitted for installation of COW is upto
50 sqm.

_ With reply to the afore-mentioned observations and as suggested by Law Deptt., the draft
policy was revised and sent to Finance Depit. as well as Law Deptt. for vetting,

Finance Department vide its note dated 25-11-2019 observed that “Since the policy of COWs
has been drafted newly in the SDMC, the Finance is agree to the proposal of the department as it has
been revenue earning potential for SDMC. However, the Finance suggestion are as under :—

1. Opinion of LAW Deptt. should be adhered to.

“Law Department vide its note dated 26-11-2019 observed that “Redrafted policy perused.
This is legally in order. The facts are to be verified by the Deptt.”

POLICY :

Government of India, Ministry of Communication (Deptt. of ;Eqiééommunication) has notified
rules to regulate underground infrastructure (Optical Fiber) and over-grousid infrastructure (Mobile Towers)

Rules vide Notification dated 15th November, 2016, which was published in Gazette of India on 16th
November, 2016. -

”

A perusal of the notification by the Law Deptt. shows that the SDMC being a local authority
is covered under the definition of appropriate authority and it can exercise the powers with respect to
framing of policies, terms and conditions within the rules framed by the Central Govt. and conditions
governing the license U/s 430 of the DMC Act, 1957.

As per the documents/information collected from the other departments/agencies and the legal
opinion from the Law Deptt., South DMC, the powers conferred to South DMC being local body and
discussions with higher officers and representative of Telecom Operators, the draft policy is prepared with
following conditions :—

L

1. The Céllular on Wheels (COWs) shall be set up in public places like parking lots, parks,
markets, other vacant spaces and along road sides (wherever possible) etc.

2. The maximum area per COW shall be allotied upto 50 sq.mtrs. with maximum width upto
8 meters (including the space required for guy wires /anchor wires stc.).

__ 3. The monthly rental charges for the land allotted for COW shall be @ Rs. 339/- (Rs. three

2. hundred thirty nine only) per sq.ft./per month + applicable taxes (including co-sharing with
other Telecom Service Providers). The monthly rental charges for the land allotment shall
be enhanced after every three years @ 8% per annum, compounding on yearly basis.
Besides, the revision of rates will be within the absolute discretion of the SDMC.
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10.

1.

provide bare spac i i '
W for a mayin pace for placement and operational requirement for the

Wm period o
telecom company/ Y Fthre

¢ years and minimum period of three months and the
Telecom, TRAJ

S;ew'ice lprovider will follow all relevant guidelines of Department of

» ®1C. 1n this regard. If the telecom company/service provider need to

ope : . : .

té)\e:;act; the allotted lapd after completion of maximum period of three years then the
Company/service provider can apply three months prior to expiry of three years

period of the allotment and the request/applicati i i
. application of the telecom company/s d
Wil be treated o APRESE q pp m company/service provider

The location of the site will be finalized afier conducting the joint survey with the SDMC
staff as well as the re

presentative from telecam company/service provider and the decision
of the SDMC will prevail.

| Since the COW is a temporary structure and can be installed at the following
places :—

(a) Public places
(b) Markets,
(c) Parks,
(d) On Road sides,
(¢) Parking areas &
. (f) Open spaces within Departments’ premises

(g) Any other place, as deemed fit by SDMC

For joint survey and finalization of the location of the site, teams can be formed at
Zonal Level comprising of officials from Building Department, Maintenance Department,
R.P. Cell (for “a’, ‘b*, ‘d’, ‘¢’ & ‘g’ above), Land & Estate Deptt. (for ‘> above),

Horticulture Department (for ‘c’ above) and representative from the respective telecom
company/service provider.

SDMC in its own capacity reserves the right to outrightly reject any application without
assigning any reason.

The maximum heiéht of any structural element installed with COW will be upto 30 mir.
above the ground level at any location.

The COW shall be installed for the enhancement of mobile signal and the SDMC will
reserve the right to ensure that there ig no violation of the same.

The telecom company/service provider shall take the site on “As is where is basis”,

All the sites will be tentative and are subject to change of site by SDMC for which the
telecom company/service provider will not seek any adjustment in the monthly rental
charges or any claim, compensation, damages or any other consideration whatsoever. It
will be the absolute discretion of the Corporation to direct re-location of the already
allotted site in case of any need as may be deemed appropriate by the Corporation.

The infrastructure facilities such as electric connection shall be arranged by the telecom
company/service provider and the cost of electric connection including cabling, penal,
electric meter, electric charges and other ancillary charges, shall be borne by the company/
service provider. The telecom company/service provider will ensure that all the electric
wiring, gazettes are used and maintained properly and are in good conditions.
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12 The space upto the maximum of 50 sq e

13.

. law and will submit the follo

14,

15.

16.

17.

18.

.mtrs. will be coﬁZred including all these facilities

d by the telecom company/service provider on any

pretext. (It will be the absolute discretion of SDMC to determine and allow the space upto

50 sq.mtrs.)

The t_ele.com conzlpany/service provider at its own cost shall take the necessary statutory

permissions/certificates if required for the same from any other agency or deptt. as per
wing documents :—

(a) The telecom company/service

provider will indemnify the SDMC to keep harmless
from all losses/damage/fire.

(b) No Objection Certificate from Archaeological Survey of India (ASI) (wherever
applicable).

(¢) No Objection Certificate from Airports Authority of India (AAI) {only in case if the
location is marked in ‘Red® Zone in Colour Coded Zoning Map (CCZM) specified by
AAT}.

(d) As per guidelines of Department of Telecommunications (DOT), a copy of application
for Standing Advisory Committes on Frequency Allocation (SACFA) clearance
acknowledged by WPC Wing of Department of Telecommunication, Govt. of India
with registration number for the individual location will be submitted along with the

.application for new towers in the Corporation and the SACFA clearance, when
obtained will be submitted within 6 months of granting permission. The self-declaration

in this regard will be submitted by the applicant. In case of existing mobile towers the
SACFA clearance, wherever available, will be subm

ifyef Qlongwith the application in
the Corporation. Z
The telecom company/service provider shall install/operate the COW within the designated

site and shall maintain the same in neat and sanitary conditions and comply with all
applicable laws of the country.

The telecom company/service provider shall ensure high standard of hygienic and cleanliness
so as to create a clean and healthy environment to enhance the image of SDMC, In case
the telecom company/service provider fails to maintain the same, the fine as per applicable

laws will be imposed on it. In this regard, the directions/guidelines of the Hon’ble Court or
the departments/agencies shall be followed.

Any physical (or otherwise) damage or injury to the commuters/passersby du.e to lapse on
the part of the telecom company/service provider will be the sole responsxbl.hty.of the
telecom company/service provider only and the SDMC will have no legal obligations or

liabilities towards the injured. The telecom company/service provider will indemnify and
can be indemnified the SDMC for any losses on this account.

The telecom company/service provider will ensure that fire detection, Iigi?tening and
special measures are installed at the applicable site and are kept in good condition.

The telecom company/service provider agrees voluntarily and unequiv.ocally ?o provide
un-fettered access to the authorized representative of the SDMC for inspection at any
time and agrees voluntarily and unequivocally to abide by and comply with all instructions
as may be indicated by the SDMC. Non-compliance will be treated as breach and
permission, so granted, will be revoked.
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15, . | 2 -
Encroachment :— The telecom company/ser &rovider will strictly not encroach upon

- H . .
any area and shall restrict to allotted site only. In case, the telecom company/service

20.

21.

22.

23.

24.

25.

26.

27.

PYOV@&" Bncroaches.upon the public land, the SDMC reserves the right to revoke the
permission and forfeit the interest-fiee performance security.

Seczn:ity Arrm1gem.ent :— The telecom company/service provider will ensure safety and
security of the equipments installed at the allotted sites and will be responsible for safety

imd security of the sites. The SDMC in any case will not take any responsibility of theft/
0ss.

No Signage :—The telecom company/service provider shall not be allowed to install any -

type of signage (commercial/non-commercial) for any purpose inside/or outside the sites.
In case, the telecom company/service provider installs any type of signage (commercial/
non-commercial) for any purpose inside/or outside the sites, a fine of Rs. 10,000/- (Rupees
ten thousands) per day per site will be imposed upon the company/service for a maximum

period. of seven days, after which SDMC reserves the right to revoke the permission w.L.t.
such site(s) without any notice/communication.

Compliance with the Law :— The sites and the fixtures and the appurtenances thereto
conform to every applicable requirement of law or duly constituted authority or the
requirements of the carriers of all insurance on or relating to the sites. The telecom
company/service provider at its sole risk and expense, at all times during the term thereof
promptly comply with all such requirements. The telecom company/service provider shall
comply with all applicable statutes, rules and regulations of Central, State Governments,
Municipal bodies, and all applicable rules and also regulations of the Delhi Fire Department.
The telecom company/service provider shall comply with ang -abide by the judgements
passed from time to time by Hon’ble Supreme Court/Higl?@ourt or any other judicial/
quasi-judicial body/authority. The same shall be the responsibility of telecom company/
service provider.

-

The selection of site for installation of COWs and its operation shall be such that it should
not disturb the free moments of the traffic/public and shall preferably be away from the
school/hospital and places where heavy traffic and public movement is being done.

The COW may include the base of the Tower on Wheels subject to fulfilment of the
safety measures and structural stability.

For providing generator set for COW, a copy of the type test certificate issued by
Automotive Research Association of India (ARAI) to the manufactures of the Diesel
Generator (D) Sets, as per guidelines issued by DOT will be submitted along with
clearance of DPCC.

The telecom company/service provider shall ensure the safety guidelines issued by DOT
in this regard. However, a Self-Declaration in this regard will be submitted by the applicant.

For COWSs existing before issue of this Policy, telecom company/service provider, at the
time of regularization within 30 days of notification of Policy, will have to pay arrears from
the date of their existence with penalty @ 25% over and above the monthly rental
charges. If any COW is found installed without permission after 30 days of issue of this
Policy then it shall be regularized after payment of penalty @ 50% over and above the
monthly rental charges. The rental charges as well as the penalty will be cha.rged on
monthly basis. For date of existence of COW, the telecom company/service provider will
have to submit an affidavit.along with other requisite documents.
' Corpn. (Jan.-2020)/SDMC [ 58]
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28.

29.

30.

31.

32,

33.

69

Aﬂer. Cxpiry Cff the Pfiriod of permission due to efflux of time or termination of the
permission whichever is earlier, a 15 days period will be provided to the telecom company/

service provider to remove its material from the sites and peacefully handover the vacant
sites.

. The telecom company/service provider shall vacate the sites by taking away all its
articles and handover the vacant sites before such period otherwise the SDMC shall have
the right to seize these material, Unauthorized occupancy charges (equivalent to twice the
monthly rental charges) will be levied after expiry of such 15 days Grace Period.

Transfer :—The telecom company/service provider, during the tenure of permission shall
not transfer, assign or part with the sites or any portion thereof permanently or temporarily
to anybody else and shall not be allowed to take any person to share the towers, except in
accordance with this permission, without the prior permission of the SDMC.

Assignment and Sub-letting :— Any form of assigning the right to the permission or sub-
letting the whole or part thereof of the sites, will strictly not be allowed at any point during
the period of permission and violation of the same, will lead to the revocation of the
permission, with the SDMC reserving the right to forfeit all interest-free performance
security and payments made.

Duration of permission period :— The permission shall be for a period of 3 (three)
years from the date of issue of permission letter. Such permission would remain applicable
subject to fulfilment of the terms and conditions, and such permission should expire with
efflux of time. The monthly rental charges will be chaggéﬁ from the date of issue of
permission letter. ”

Compliance with applicable Laws :—The telecom-company/service provider shall bear
all salaries, wages, bonuses, payroll taxes or accruals including gratuity, superannuating,
pension and provident fund contributions, contributions to worker’s compensations funds
and employees state insurance and other taxes and charges and all fringe and employee
benefits including statutorycontributions in respect of such personnel as per law and it is
agreed they shall at no point of time be or construed to be employees of the SDMC and
the telecom company/service provider shall be solely responsible for compliance with all
Labour Laws which shall include all liabilities of the Provident Fund Act, ESI Act,
Workmen’s Compensation Act, Minimum Wages Act and other Labour Welfare Act in

respect of its personnel.

Employees conduct :—The telecom company/service provider shall ensure that all persons
employed behave in an orderly and disciplined manner and that the said employees are
prohibitéd from carrying on any unfair activities, demonstrations in the vicinity of the site.

34, TFor dispute of any kind, the jurisdiction of courts will be Dethi only.

IL.

FEE STRUCTURE :
(A) Administrative charges = Rs. 10,000/- (Rs. ten thousand) per COW (NON-

REFUNDABLE).

(B) Monthly rental charges for land allotted is Rs. 339/~ (Rs, three hundred thirty nine only)

per sq.ft./per month.
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have to submit an affidavit along with other requisite documents.

(D) Applicable taxes.
(E)

permission plus three months. The Bank Guarantee should be drawn on any Nationalised
Bank within the jurisdiction of Delhi only,

(F) Payment Terms :—The advance amount equivalent to three months rental charges paid

by the telecom company/service provider shall be adjusted towards the monthly rental
charges for first three months in respective first three months,

Thereafter, the telecom company/service provider shall submit to the SDMC, the
advance monthly rental charges per month for each site and other dues, if any, on or
before 7th day of the month through online payments.

Non-payment of monthly rental charges and other dyes Wwithin the prescribed date
will constitute breach of the terms of permission and shall#énder the permission liable to
be revoked. Besides, the telecom company/service provider shall pay an interest of 15%
per annum on the amounts of permission and other dues payable remaining outstanding
after the due date and falling in arrears. Interest shall continue to accrue till the monthly
rental charges and other dues are finally squared up. Such interest shall be charged for
the full month if the payment of monthly rental charges and other dues are not made by
the due date with arrears, if any. In case, payment remain outstanding for a maximum
period of 45 days, the permission shall stand terminated. :

8.0.P. FOR GRANT OF PERMISSION :

Application for grant of permission will be submitted by the telecom company/service provider

having valid license from the Deptt. of Telecommunication, Ministry of Communications, Govt. of India

List of documents to be submitted along with application :(—

(i) Copy of relevant license issued by the Deptt. of Telecommunication, Govt. of India and
copy of registration certificate of the company. :

(i) The telecom company/service provider will submit the plan and location plan of the COW

duly signed by the applicant and the Structural Engineer, The Plan should include the
extent of land required for establishment of the overground telegraph infrastructure for
COW.

(i) No Objection Certificate from Archaeological Survey of India (AST) (wherever applicable),
(iv) No Objection Certificate from Airports Authority of India (AAI) (only in case if the

location is marked in “Red” Zone in Colour Coded Zoning Map (CCZM) specified by
AAIL). :
Corpn. (Jan-2020)/SDMC [ 60 ]

For, COWs existing before issue of this Policy, telecom company/service provider, at the
time of regularization within 30 days of notification of Policy, will have to pay arrears from
the date of their existence with penalty @ 25% over and above the monthly rental
charges. If any COW is found installed without permission after 30 days of issue of this
Policy then it shall be regularized after payment of penalty @ 50% over and above the
monthly rental charges. The rental charges as well as the penalty will be charged on
monthly basis. For date of existence of COW, the telecom company/service provider will

After issuance of permission letter by the SDMC, the telecom company/service provider
should submit three months advance fee and two months of fee as security deposit.
Security deposit will be refunded after expiry of the allotted period. If security is deposited
in the form of Bank Guarantee then the validity of Bank Guarantee will be period of
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(V) Copy of the type test certificate issued by Automotive Research Assoomnon,_’Qii,-,md‘!ﬁizgt : ‘{

(ARA]J) to the manufactures of the Dicse'lrellerator (D) Sets, if applicable, along with i
clearance of DPCC, i

(vi) Self-declaration of SACFA Clearancé, to be obtained within six months.
(vi)) Indemnity Bond/Affidavit as per clayses méntioned at SI. Nos. 13, 16,25 & 26 above,

(vili) The telecom company/service provider will submit an Indemnity Bond indemnifying the
SDMC to keep harmless from all losses/damagef/fire.

() Certification of the technica] design by a Structural Engineer attesting to the structural
safety of: the overground telegraph infrastricture of COW.,

(x) The names and contact details of the employees of the telecom com
for the purposes of communication in regard to the application made

TIMELINES :

pany/service provider

S.No. Action Timeframe

1. Scrutiny of documents submitted
service provider,

2. Joint Inspection of site(s) by the following Members/Team :

by the telecom corhpany/ Within 7 days of receipt of application.

Within 7 days of scrutiny of
documents and if the documents

(i) EE(B) of the zone/area or his representative submitted are found in order,

(i) EE(M) of the zone/area or his representative

(iii) AC/RP Cell or his representative (except in case of
Park)

(iv) Representative of Land & Estate Deptt.
(v) Representative from Horticulture Deptt. (in case of o

Park) A d
(vi) Representative of the telecom company/servi,ce
provider - - '
3. Issuance of Letter of Acceptance. Within 7 days of joint inspection, if

. . site found feasible.
4. Deposition of Advance Monthly Rental Charges (equivalent Within 15 days of issuance of lette

to 3 months monthly rental charges) & security deposit  of acceptance. :
(equivalent to 2 months monthly rental charges).

issi Within 7 working days of completion
ission.
>+ Crant of permiss of all formalities including deposition
of advance monthly rental charges
security deposit.

In view of all above, it is submitted that the proposal cont.aining Policy for permission qf settirfg‘
up Communication Cellular Mobile Towers on .Wheels (COWs), with the Fee Structure as mentioned in
the Policy, in South Delhi Municipal- Corporation areas, may be placed before the Corporation through
Standing Committee for consideration and apProval plea867

(i) Resolution No. 117 of the Standing Committée dated 18-12-2019.

' it be recommended to the Corporation that the proposa} of the.Commissmx}erl as
contained in%?ss Cl)gtzg glg.t 11? 33/RP Cell/SDMC/575/C&C dated 4-12-2019 regar.dmg Policy fox: pcrml.ss.lor;
of setting up Communication Cellular Mobile Towers on Wheels (COWs) in South Delhi Municipa
Corporation areas, as detailed in aforesaid letter, be approved,
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solution No. 259 '

SDMC/575/C&C dated 4-12- 201 9 and recommended by the Standmg Commlttee deﬁf
its Resolution No. 117 dated 18-12-2019, Policy for permission of setting uﬁ :

Communication Cellular Mobile Towers on Wheels (COWSs) in South Detlhi Mumcxpal
Corporation areas, as.detailed in aforesaid letter, be approved.

The motion was carried.

gaction Oﬁtcer

Secretacy Office
gouth Delhi wunicipal Corporaﬁon
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SOUTH DELHI MUNICIPAL CORPORATION
REMUNERATIVE PROJECT CELL

No. £33 | RRCRICDME[STs[c s Dated 21-10.202 6

From:

The Commissioner,

South Delhi Municipal Corporation,
Dr. 5.P.M. Civic Centre,

J.L. Nehru Marg,

New Delhi — 110 002

To

The Municipal Secretary,

South Delhi Municipal Corporation,
Dr. S.P.M. Civic Centre,

J.L. Nehru Marg,

New Delhi — 110 002

Subject :- Policy for Permission for installation of Mobile Towers on
land/properties.pwned and managed by South Delbi Municipal Corporation in
jurisdiction of SDMC

-
-

A Policy for permission of setting up Communication Cellular Mobile
Towers on Wheels (COWs)YMBTS in South Delhi Municipal Corporation areas has
already been approved by the Corporation vide i's Resolution No. 259 dated
04.01.2020. This Policy has enabled the Corporation to permit and regularize the
Communication Cellular Mobile Towers on Wheels/MBTS and also laid a
foundation to generate revenue for the Corporation. Since adoption of Policy
Corporation has earned revenue to the tune of Rs.5.00 crores approx. despite
lockdown.

Similarly, to check and facilitate Mobile Towers installed on public land a
uniform policy is required to be introduced for existing and new Mobile Towers on
Public Land within the jurisdiction of SDMC. Accordingly on the basis of already
approved terms & conditions for COW/MBTS, the policy and terms & conditions for
Mobile Towers on public land/buildings within the jurisdiction of SDMC are framed
hereunder:

POLICY

Government of India, Ministry of Communication (Depu. of
Telecommunication) has notified rules to regulate underground infrastructure
(Optical Fiber) and over-ground infrastructure (Mobile Towers) Rules vide”
Notification dated 15" November, 2016, which was published in Gazette of India on
16" November, 2016. -

SDMC being a-local anthority is covered under the definition of appropriate
authority and it can exercise the powers with respect to framing of policies, terms
and conditions within the rules framed by the Central Government and conditions
governing the license under section 430 of the DMC Act, 1957,

Lt

Assistant Comnnusiongi
Ramunerative Project Cell, M(

23"




The communication and connectivity Infrastructure (i.e., Mobile Tower)
~ include:~

(a) Ground based tower (GBT), Ground Based Mast/Monopole (GBM),
(®)  Roof Top Tower (RTT), Roof Top Pole (RTP).

(c)  Any other Telecom Infrastructure not specifically mentioned above in
point (a & b above).

1. Terms & Conditions:

1. The Mobile Towers shall be set up in public places like parking lots, parks,
markets, other vacant sp

ke aces, along road sides (wherever possible) and on public
buildings, toilets, CTCs, community halls etc.

The maximum area per Mobile Towers shall be allotted upto 50 sq.mtrs, with
maximum widtle upto 8 meters

(including the space required for guy wires
lanchor wires etc.).

As for COW/MBTS, the monthly rental charges for the land/space allotted for
Mobile Towers will be @ Rs.339/- (Rs. Three Hundred Thirty Nine only) per
sq.ft./per month + applicable taxes (including co-sharing with other Telecom
Service Providers). The monthly rental charges for the land/space allotted will be
enhanced after every three years @ 8% per annum, compounding on yearly basis,
Besides, the revision of rates will be within the absolute discretion of the SDMC.
4. SDMC will provide bare space for placement and operational requirement for the
Mobile Towegs for a maximum period of Five years and the telecom service
provider/infrastructure  provider(IP-I) will follow all relevant guidelines of
Department of Telecom, TRAI, etcin this regard. If the telecom service
provider/infrastructure provider(IP-I) need to operate the allotted land/space after
completion of maximum period of Tive years then the telecom service
provider/infrastructure provider(IP-I) can apply three months prior to expiry of
Five years period of the allotment and the request/application of the telecom
service provider/infrastructure provider(IP-Nwill be treated as AFRESH.
. The location of the site will be finalized after conducting joint survey with the
SDMC staff as well as the representative from telecom service
provider/infrastructure provider(IP-I) and the decision of the SDMC will prevail.

Mobile Towers can be installed at the following places :-

a) Public places

b) Markets,

¢) Parks,

d) On Road sides,

e) Parking areas

f) Open spaces within Departments’ premises

g) Public buildings, toilets, CTCs, community halls etc.
h) Any properties owned or managed by SDMC

i) Any other place, as deemed fit by SDMC

For joint swvey and finalization of the location of the site, teams can be formed
comprising of officials from Building Department, Maintenance Division, R.P.
Cell, Land & Estate Deptt. (for *a’,'b’‘¢’d’ ‘¢’, *f, &'g’ above), Horticulwure
Department (for ‘e’ above) and representative from the respective telecom service
provider/infrastructure provider(IP-I).

6. SDMC in its own capacity reserves the right to out-rightly reject any application
without assigning any reason.
7. The maximum height of any structural element installed i.e Mobile Towers
will be upte 30 mtr, above the ground level at any location.
Wrannar 8.The Mobli)le Towers shall be installed for the enhancement of mobile signal and
Assistant Commussioner ~ the SDMC will reserve the right to ensure that there is no violation of the same.
amuneralive Project Cell. tCD



9. The telecom service Provider/infrastructyr rgider(IP—I)shalI take the site on “Ag is

bject to change of site by SDMC for which
the telecom service provider/infrastructyre provider(IP-I) wil not seek any

adjustment in the monthly renta] charges or any claim, compensation, damages or
any other consideration whatsoever, [t will be the absolute dj i

department to direct re-location of the already allotted site in cage of any need as may
be deemed appropriate by tle department,

11, The infrastructure facilities such ag electric connectigp shall be
telecom service provider/infrastructure provider(IP-I) and the
comection including cabling, penal, electric meter, electric ch

ancillary charges, shall be borne by the telecom service provider/infrastructyre
provider(IP-1), The telecom service provider/infrastructure provider(IP-1y wij] ensure

that all the electric wiring, gazettes are used and maintained Properly and are in good
conditions.

12. The space upto the maximum of 50 sq

mtrs, will he considered incl
these facilities

uding all
and no excesg SPace will be covered b

Y the telecom service

the necessary statutory penmissions/cert
other agency or deptt, as per law and will submit the followin

a) The telecom service provider/infrastructure provider(IP-1) wi]] indemnify the SDMC
to  keep harmless from all Iosses/damage/ fire.

b) No Objection Certificate from Archaeological Survey of India (ASD
(wherever applicable) .

¢) No Objection Certificate from Alrports Authority of India (AA)) {only in
case if the location is marked in ‘Red’ Zone in Colour Coded Zoning Map
(CCZM) specified by AAT}.

d) As per guidelines of Department of Telecommuni
application for Standing Advisory Committee op fre
clearance acknowledged by WpC Wing of Department
of India with registration number for the individya] location will be submitted along
with the application for €W towers in the department and the SACFA clearance,
when obtained wil] be submitted within 6 months of granting permissiop, The self-

by the applicant. In case of existing
erever available, wijj be submitted

cations 0O, a copy of
quency Allocation (SACFA)
of Telecommunication, Govt.

15. The telecom service provider/infrastructure provider(IP-

departments/agencies shall be followed.

16. Any physical (or otherwise) damage or injury to the commuters / passersby d}zc 1o
lapse on the part of the telecom service provider/infrastructure provider(IP-Dwill be
the sole responsibility of the telecom service provider/infrastructyre provider only
and the SDMC will have no legal obligations or liabilities towards the injured. The

1l indemnify and can be

-Dwill ensure that fire
the applicable site and are

—_—
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18. The telecom service provider/infrastructure provider(IP-1) agrees voluntarily and
unequivocally to provide un-fettered access to the authorized representative of the
SDMC for inspection at any time and agrees voluntarily and unequivocally to abide
by and comply with all instructions as may be indicated by the SDMC. Non
compliance will be treated as breach and permission, so granted, will be revoked.

19. Encroachment: - The telecom service provider/infrastructure provider(IP-Iwill
strictly not encroach upon any area and shall restrict to allotted site only. In case,
telecom service provider/infrastructure provider(IP-I) encroaches upon the. public
land, the SDMC reserves the right to revoke the permission and forfeit the interest
free performance security.

20. Security Arrangement: - The telecom service provider/infrastructure provider(IP-
Dwill ensure safety and security of the equipments installed at the allotted sites and
will be responsible for safety and security of the sites. The SDMC in any case will
not take any responsibility of thefi/ loss.

21. Advertisement Right: The telecom service provider/infrastructure provider(IP-I)shall
not any advertisement right at the site without written permission of the
Commissioner/SDMC.  However, the applicant may be permitted to install
mandatory non-commercial signage only. In case the telecom service provider/

infrastructure provide(IP-1) installs any type of commercial signage inside or outside
the site(s), a fine of Rs.10,000/- (Rupees Ten Thousand) per day per site will be
imposed upon the telecom service provider/ infrastructure provider (IP-I) for a
maximum period of seven days, after which SDMC reserves the right to revoke the

permission w.r.gsuch site(s) without any notice/ communication. ,

22. Compliance with the Law: - The sites and the fixtures and the appurtenances thereto

conform to every applicable requirement of law or duly constituted authority or the
requirements of the carriers of all insurance on or relating to the
sites. The telecom service providerfinfrastructure provider(IP-I) at its sole risk and
expense, at all times during the term thereof promptly comply with all such
requirements. The telecom service provider/infrastructure provider(IP-I) shall
comply with all applicable statutes, rules and regulations of cenual, state
governments, municipal bodies, and all applicable rules and also regulations of the
Delhi Fire department. The telecom service provider/infrastructure provider(IP-I)
shall comply with and abide by the judgments passed from time to time by Hon'ble
Supreme Court/ High Court or any other judicial/quasi judicial body/authority. The
same shall be the responsibility of telecom service provider/infrastructure
provider(IP-1).

23. The selection of site for installation of Mobile Towers and its operation shall be such
that it should not disturb the free movements of the traffic/public and shall preferably
be away from the school/hospital and places where heavy traffic and public
movement is being done.

24. The Mobile Towers may include the base of the tower subject to fulfilment of the

safety measures and structural stability.

25. For providing generator set for Mobile Towers, a copy of the type test certificate
issued by Automotive Research Association of India (ARAI) to the manufactures of
the Diesel Generator (D) Sets, as per guidelines issued by DOT will be submitted
along with clearance of DPCC, wherever applicable. ‘s

26. The telecom service provider/infrastructure provider(IP-I)shall ensure the safety
guidelines issued by DOT in this regard. However, a Self-Declaration in this regard
will be submitted by the applicant.

7. For Mobile Towers existing before issue of this Policy, the telecom service
provider/infrastructure provider(IP-1), at the time of regularization within 30 days of

notification of Policy, will have to pay arrears from the date of their existence with
penalty @ 25% over and above the monthly rental charges,. If any Mobile Towers is

@ s~ found installed without permission after 30 days of issue of this Policy then it shall

Assistant Commissiones € regularized after payment of penalty @ 50% over and above the monthly rental

Ramuneratve Project Cell, mcgharges. The rental charges as well as the penally will be charged on monthly basis.

For date of existence of Mobile Towers, the telecom service provider/infrastructure

provider(IP-I) will have to submit an affidavit along with other requisite documents.

N~



28. After expiry of the period of permission

?yefﬂux of time or termination of the
permission whichever is earlier, a 15 days period will be provided to the telecgm
service providerfinfrastructure provider(IP-1) to remove its material from the site.
Unauthorized occupancy charges (equivalent to twice the monthly rental charges)
will be levied after expiry of such 15 days Grace Period.

29.Transfer: The telecom service provider/infrastructurc provider(IP-I), during the

tenure of permission shall not transfer, assign or part with the sites or any potrtion
thereof permanently or temporarily to anybody else and shall not be allowed to take
any person to share the towers, except in accordance with this permission, without
the prior permission of the SDMC,

30. Assignment and Subletting: ~ Any form of assigning the right to the permission or

subletting the whole or part thereof of the sites, will strictly not be allowed at any
point during the period of permission and violation of the same, will lead to the
revocation of the permission, with the SOMC reserving the right to forfeit all interest
free performance security and payments made.

31. Duration of permission period: - The permission shall be for a period of 5 (five)

‘s

years from the date of issue of permission letter. Such permission would remain
applicable subject to fulfilment of the terms and conditions, and such permission
should expire with efflux of time. The monthly rental charges will be charged 30
days after the date of issue of permission letter or the actual date of installation of
Mobile Tower, whichever is earlier.

2. Compliance with applicable Laws: - The telecom service provider/infrastructure

provider(IP-I)shall bear all salaries, wages, bonus, payroll taxes or accruals including
gratuity, superannuating, pension and provident fund contributions,

contributions to worker’s compensations funds and employees state insurance and
other taxes and charges and all fringe and employee benefits including statutory
contributions in respect of such personnel as per law and it is agreed they shall at no
point of time be or construed 1o be employees of the SDMC and the telecom service
provider/infrastructure provider(IP-I) shall be solely responsible for compliance with
all Labour laws which shall include all liabilities of the Provident Fund Act, ESI Act,
Workmen’s Compensation Act, Minimum Wages Act and other Labour Welfare Act
in respect of its personnel.

33. Employees conduct: - The telecom service provider/infrastructure provider(IP-I)shall

ensure that all persons employed by it behave in an orderly & disciplined manner and
that the said employees are prohibited from carrying on any unfair activities.
demonstrations in the vicinity of the site.

34. For dispute of any kind, the jurisdiction of courts will be Delhi only.

II. FEE STRUCTURE:-

A)Administrative ¢harges = Rs. 10,000/- (Rs. Ten Thousand) per Mobile Towers
(NON-REFUNDABLE).

By Monthly rental charges for land/space allotted is Rs.339/- (Rs. Three Hundred Thirty
Nine only) per sq.ft./ per month or Rs.50,000/- per month per mobile tower
whichever is higher,

C)For Mobile Towers existing before issue of this Policy, telecom service
provider/infrastructure provider(IP-I) at the time of regularization within 30 days of’
notification of Policy, will have to pay arrears from the date of their existence with
penalty @ 25% over and above the monthly rental charges,. If any Mobile Tower is
found installed without permission after 30 days of issue of this Policy then it shall
be regularized after payment of penalty @ 50% over and above the monthly rental
charges. The rental charges as well as the penalty will be charged on monthly baei;
For qate of existence of Mobile Towers, the telecom service provider/inﬁ'ast-mct;lrc-
provider(IP-1) will have to submit an affidavit along with other requisite documents.

D) Applicable taxes.
Asmsta@iﬁtmf

Ramuneralive Project Cell, Mcp

27




E) After issuance of permission letter

y by the SDMC, i
- provider/infrastructure provider(IP-T) sho 2 sy e telocom servios

uld submit thre t
two months of char ¢ months advance fee and

. EES as security deposit. Security de osit will be refunded
expiry of the allotted period. If security in g Bark Guarantes

¢ 8 is deposited in the form of Bank Guarantee
then the validity of Bank Guarantee wil] be period of permission plus three months,
Th_e Bank Guarantee should be drawn on any Nationalised Bank within the
Jurisdiction of Delhi op]

F) Payment Terms: The

: rental charges for first three month
provider/infrastructure provider(IP-)

monthly rental charges per month for e
7 day of the month through online pay

N9n—paym'em of monthly rental charges and other dues within the prescribed date
\}'111 constitute breach of the terms of permission and shall render the permission
liable to be revoked,

; Besides, the telecom service provider/infrastructure
provider(IP-1) shall pay an interest of 15% per annum on the amounts of permission

s. Thereafter, telecom service
shall submit to the SDMC, the advance

ach site and other dues, if any, on or before
ments.

ges and other dues are not made by the due date with

ent remain outstanding for a maximum period of 45
d terminated.

arrears, if any. In case, paym
days, the permission shall stan

11X

-

S.0.P.FOR GRANT OF PERMISSION

Application for grant of p;rmission will be submitted by the telecom service
provider/infrastructure provider(IP-I) ha

ving valid license from the Deptt, of
Telecommunication, Ministry of Communica

tions, Govt. of India,

List of documents to be submitted along with application

i.Copy of relevant license or copy of registration ce

rtificate issued by the
Deptt.of Telecommunication, Govt.of India.

1i. The telecom service provider/infrastructure provider(IP-)will submit the plan and
location plan of the Mobile Towers duly signed by the applicant and the Structural

Engineer. The Plan should include the extent of land required for establishment of

the Mobile Towers.

Structural statability certificate attesting to the structural safety of the building

where the mobile tower is proposed to be installed, from any one of the following six

institutions are required to be submitted by telecom service provider/infrastructure
provider (IP-I):

(a) Indian Institute of Technology (ITT), Delhi;

(b) Indian Institute of Technology (IIT), Roorkee;

(c) Central Building Research Institute (CBRI), Roorkee; .
(d) Rail India Technical & Economic Services Ltd.(RITES), Delhi

(e) National Council for Cement & Building Material, 34 XM Stone, Delhi Mathurs
Road, Faridabad (Haryana); ' . .
() Any Government Engineering College in Delhi and National Cap}Ial Region.
iv. No Objection Certificate from Archaeological Survey of India (ASI) (wherever
applicable) ) ] ' ‘
v. No Objection Certificate from Airports Authority of Indlf\ (AAD (onlyrm case xf the
Jocation is marked in ‘Red’ Zone in Colour Coded Zoning Map (CCZM) specified
LRIV, by AAL

vi. Copy of the type test certificate issued by Automotive Research Association of India
Assistant Commussioner  (ARAI) to the manufactures of the Diesel Generator (D) Sets, if applicable, along
amuneratve Project Celt HCT with clearance of DPCC.

iii.

vii. Self-declaration of SACFA Clearance, to be obtained within six months. )
viii. Indemnity bond / Affidavit as per clauses mentioned at S1.No. 13,16,25 & 26 above.



IX. The telecom SCrvice provider/i .
Bond indemnifying thy SOMC o o P Pl i Indemuity
X. Certification of the technical o cip harmless from all Jogges /damage/ fire,
safety of the overground te| 81 by a structural engineer attesting to the structyra]
Xi. Declaration/Undert aking os%zph infrastructure of Mobile Towers
gone through and understood tg? i?))x/]tixifmrf e Seclring therein that “Live have
carefully.  The informat i 5 of thig poliey document and application
ation furnished by mefus is ¢ &
knowledge and nothing has been conceal e 10 the best of my/our
of space/s. ealed there from, 1/We agree to the allotme
PAcE/sile 1s being made on “as j where is basis” nt
conditions of the policy and shall be bound by ¢ ;;Scoi:lr;clltaccept' all the t}?rms and
document and the Rules and Regulations notified b lons given in the policy
of Communication (Dept. s Govemment of India, Ministry
November 2016, whic(h WI;tSOfu b'll‘ieiec;mmur’ncanon) vide notification dated 15%
Xi. The nameg and contact %etai?sm olfn iﬁéette Oflndla 0an6 November 2016
e ) © employees of the telecom
rovider/ . Service
lt)he apslli :::3 :it::z::l‘:;e provider(IP-I) for the purposes of communication in regard to
IV. TIMELINES
L SNo. ‘é.cno.n Time frame
1. Scrutiny of d.ocumen.ts subrnitted by the Within 07 days of
t(ﬁ)e%)m service provider/infrastructure provider receipt of application
2. Joint Inspection of site(s) by the following Within 07 days of
Members/Team: . scrutiny of
(1) EE(B)of the zone/area or his representative | documents and
(ii) EE(M) of the zone/area or his representative | if the documents
(iif) AC/RP Cell or his representative (except in submitted are found
case of Park) order
(iv) Representative of Land & Estate Depit.
(v) Representative from Horticulture Deptt. (in
case of Park)
(vi) Representative of the telecom service
provider/ infrastructure provider(IP-)

3. Issuance of Letter of Acceptance Within 07 days of
Joint inspection, if
site found feasible.

4, Deposition of Advance Monthly Rental Within 15 days of
Charges (equivalent to 03 months monthly issuance of letter of
rental charges) & security deposit (equivalent acceptance

to 02 months monthly rental charges)

5. i Grant of permission Within 03 working
days of completion of
all formalities ;
including deposition
of advance monthl§e
rental charges
security deposit

G _unzr

Ran

Assistan( Comnnsslonef

Wneralive Projec) Cell, e

The above proposal was sent to Law Department and the Law Department in its
note dated 05.10.2020 has apined that *... The proposal of the Deptt._ ap.pears‘]ega]]y
in order. The Deptt. shall ensure that this has been attempted in line with the
provisions of ROW Rules 2016.”
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“ The proposal was also sent to Finance Department for concurrence and the
Finance Department vide its note dated 24.09.2020 while agreeing in-

principal to the department’s proposal being revenue augmented, finance

made certain observations, On the basis of record available the pointwise
reply to the observations is as under:

| S.No. | Observation Reply

1, Penalty clause In regard to|Ms stated in the proposal “The
Advertisement rights/ any other | telecom service provider/
violation of scheme be incorporated | infrastructure provider (IP-I) shall
not have any advertisement right
at the site without written
permission of the Commissioner/
SDMC, however, the applicant may
be permitted to install mandatory
non-commercial signage only.
Yet, in case the telecom service
provider/ infrastructure provide(IP-
I) installs any type of commercial
signage insidefor outside the
site(s), a fine of Rs.10,000/-
(Rupees Ten Thousand) per day
per site wifl be imposed upon the
telecom service provider/
infrastructure provider (IP-I) for a
maximum period of seven days,
after which SDMC reserves the
right to revoke the permission
w.r.tsuch  site(s) without any
notice/ communication.
Since mobile tower is a permanent
structure, the tenure of permission
has been taken as 5 years as in
the case of permission for mobile
towers being according by the
Building Department.
3. It may be placed on record| It is already mentioned in

whether there is any revision of | Clause 3 of Terms & conditions
charges after completion of |that:....the  monthly  rental
tenure of permission. If yes,

charges for the land/space
then the clause to this effect may ; allotted will be enhanced after!
be incorporated in the scheme every three years @ 8% ,aerl
annum, compounding on yearly
basis. Besides, the revision of
rates will be within the absolute
discretion of the SDMC. * N

2. Reason for considering the tenue of
permission for 5 years instead of 3
years in clause no.4 of Terms &
conditions may be elaborated.

It is also mentioned in Clause 4
of terms & conditions that"....If
the telecom service
provider/infrastructure  provider
(IP-) need to operate the
. allotted  land/space  afer
W tnA completion of maximum period
Ram?,f,s;f;f"‘ —— qffﬁve years then'the provider/
e Py gent Infrastructure provider (IP-)

|




/
. 3
can apply three months prior to
expiry of Five years period of
the allotment and the request/
application  of the tefecom
Service provider/ infrastructure
provider (IP-I) wilf be treated as
N ] AFRESH,”
4, Deptt. Is advises that terminology | As adopted in the Policy for
of monthly rent scheme may be | COW/MBTS, monthly  rental
rechecked and 3 suitable | charges for the land/space
terminology may be used. allotted for Mobile Towers will
be @ Rs.339/- per sq.ft. per
month  + applicable taxes
(including co-sharing with other !
Telecom service providers.)

I

Further, as advised by Finance Department In its note dated 25.09.2020,
necessary amendments have been made,

In view of all above, the proposal containing Policy for Permission of
Installation of Mobile Towers on land/properties owned and managed
by South Delhi Municipal Corporation within its Jurisdiction may please
be placed before the Corporation through Standing Committee for

consideration and approval.

T

Additional Comrﬁfssioner(RPC)
for Commissioner/SDMC

2

Assislani Con

Yissiongr
BMuneativa Projec Oy MCD




> ANNEXURE B g»

™
-
SOUTH DELHI MUNICIPAL CORPORATION,
OFFICE OF THE ASSTT. COMMISSIONER,
REMUNRATIVE PROJECT CELL,
Dr. Shyama Prasad Mukherjee Civic Centre (25™ Floor),
Jawaharlal Nehru Marg, New Delhi-110002

No.:- AC/RPC/SDMC/2021/D- \A& Dated:- |6[08[ >

Permission Letter

M/s Indus Towers Lid.,
Building No. 10, Tower-B,
4th Floor, DLF Cyber City,
Gurugram- 122002

Name of site: SDMC Park, Opposite D-B Block, 6-A, Hari Nagar, Ward No. 11/8

With reference to your application received vide diary No. 67 dated 15.04.2021 and subsequent [.OI
(Letter of" Intent) No. AC/RPC/SDMC/2021/D-147 dated 22.07.2021 issued by this office and after
receipt of payment of three months of advance Monthly Rental C harges/Monthly Fee and Security
Deposit equivalent to 2 months of Monthly Rental Charges/Monthly Fec in respect of setting up of
Communication Cellular Mobile Tower (GBM) Ground Base Monopole at SDMC Park, Opposite D-B
Ward No.11/S S ( Longitude: 77.107308, Latitude: 28.621148), the
Competent Authority is pleased to allow you to operate the said site from the date of issue of this
permission letter alongwith incubation period as mentioned in Para 30 below for a period of Five years
on monthly rental charges. The monthly rent will be charged from the date of completion of incubation
perind. ‘@ Rs. 50.000/- for an area of 10 Sq. Mtr./107.639 sq.ft.. on the following terms & conditions:

Block, 6-A, Hari Nagar,

( Longitude: 77.107308, Latitude: 28.621 148)

) The monthly rental charges/meathly fee for the site allotted tor COW/MBTS/GBM shall

be ‘@ Rs.339/- (Rs. Three Hundred Thirty Nine only) per sq.ft./per month + applicable
taxes (including co-sharing with other telecom company/telecom  serviee
provider/infrastructure provider-I(IP-1)). The monthly rental charges/monthly fee shall
be enhanced after every three years @ 8% per annum, compounding on yearly basis.
Besides, the revision of rates will be within the absolute discretion of the SDMC.

SDMC will provide bare spacc for placement and operational requirement ftor the
COWMBTS/GBM. The telecom company / service provider /infrastructure provider-
1(IP-T)y will follow all relevant guidclines of Department of Telecom, TRAL etc.in this
regard. If the telecom company / service provider / infrastructure provider-1 (IP-1) need
10 operate the allotied land after completion of maximum period of three vears then the
telecom company / service provider /infrastructure provider-I(IP-1) can apply three
months prior to expiry of three years period of the alloiment and the request/application
of the telecom company / service provider /intrastructure provider-1(IP-1) will be treated
as AFRESH.

Since the Policy already provides for installation of COW/MBTS/GBM for a minimum
period of' 3 months and maximum period of 3 years. so after the initial minimum period
ol 3 months. the telecom company / serviee provider ‘infrastructure provider-I{{P-I) can
surrender the permission by giving three months advance notice in writing along with
paymenl of the Monthly Rental Charges/Monthly Fee tor the notice period. On expiry of

32



.@')

e

7)

8)

9)

10) The telecom company / service provider finfrastructure prov

33

the said notice period. the permission shall stand terminated/re
will be refundeq accordingly,
The maximum height of any structural element inst
upto 30 mtr. ahove the ground level at any locatjon,
The COWMBTS/GBM shall be inst
SDMC will reserve the

voked and seeurity deposit
alled with COWMBTS/GBM wil] he

alled for the enhanceme
right 10 ensure that there is no vial
The telecom Company / service provider finfrastructyre P
on “As is where is basis™
All the sites will be tentatiy

nt of mobile signal and the
ation of the same,

rovider-i(IP-1) shall take the site

¢ and are

subjeet ta change of sitc by SDMC for which the
telecom company / service prov

ider /infrastructure provider-I(IP-I) will not seek any
adjustment in the monthly rental clmrgcs/monlhly fee or any claim. compensation.
damages or any other consideration whatsoever. |y will be the absolute discretion of the
SDMC 10 direet re-location of the already allotted site in case of any nced as may be
deemed appropriate by the SDMC.

The infrastructure facilities such as electric connection shall be
company / service provider / infrastructure provider-
connection including cabling, penal. ¢

arranged by the telecom
I (IP-1) and the cost of electric
leetric meter. clectric charges and other ancillary
charges. shall be borne by telecom company / service provider /infrastructure provider-
I(P-1). The telecom company / service provider /infrastructure provider-I{IP-I) will

ensure that all the electric wiring. gazettes are used and maintained properly and are in
good conditions. '

No excess space will be covered by

the telecom company / service provider
infrastructure provider-

I(IP-1) on any pretext. (It will be the absolute discretion of SDMC
to determine and allow the space uplo 50 sq.mtrs.),

ider-I(IP-1) at its own cost
shall take the necessary statutory permissions/certificates if required for the same from
any other agency or deptt. as per law:-

a) The telecom company / service provider /infrastructure provider-1{IP-I) will

indemnify the SDMC to keep harmless from all losses / damage/ fire.

b) As per guidelines of Department of Telecommunications (DoT), a copy of application
for Standing Advisory Committee on frequency Allocation (SACFA) clearance
acknowledged by WPC Wing of Department of Telecommunication, Govt. of India
with registration number for the individual location will be submitted along with the
application for new towers in the SDMC and the SACFA clearance, when obtained
will be submitted within 6 months of granting permission. The self-declaration in this
regard will be submitted by the applicant. In case of existing mobile towers the
S/ICF A clearance, wherever available, will be submitted alongwith the application in
the SDMC.

11.The telecom company / service provider /infrastructure provider-1(IP-1) shall

install/operate the COW/MBTS within the designated site and shall maintain the same in
neat and sanitary conditions and comply with all applicable laws of the country.

The telecom company / service provider /infrastructure provider-I(1P-1) shall ensure high

standard of hygienic and cleanliness so as to create a clean and healthy cn?-'ironmcn.l to
enhance the image of SDMC. In case the telecom company / servnc'e provider
finfrastructure provider-I(IP-1) fails to maintain the same, the fine as per applicable la\;s
will be imposed on it. In this regard. the directions/guidelines of the Hon'ble Court or the
departments/agencies shall be followed.

Any physical (or otherwise) damage or injury to the commuters/passersby due to lapse on

the part of the telecom company / service provider /infrastructure provider-I(iP-1) \n.Il he
the sole responsibility of the telecom company / service pravider /infrastructure provider-

33



19.

The telccom company / service  prov

_Enecroachment: The telecom company ! serv

. No Signage: The telecom company

34

1P-1) only and the SDMC will have no legal obligation
injured. Telecom company / service provider /infrastructure providcr-l(lP-I) will

indemnify and can be indemnified by the SDMC for any Josses on this account.

s or liahilitics towards the

7 service provider finfrastructure provider-1(IP-D will ensure that

. The telecom company
lire detection. lightening and special measures are installed at the applicable site and arc

kept in good condition.
ider /infrastructure provider-I(IP-1) - agrees

o provide un-fettered  access to the authorized
and agrees voluntarily and
as may be indicated by the
I be

voluntarily and unequivacally
representative of the SDMC for inspection at any time
abide by and comply with all instruclions

unequivocally to
ated as breach and permission. so granted. wil

SDMC. Non compliance will be tre
revoked.

ice provider /infrastructure provider-1(1P-D
a and shall restrict to allotied site only. In case. the
ovider-1(IP-1) encroaches upon the
ission and forfeit the interest

will strictly not encroach upon any are
telecom company / service provider linfrastrueture pr
public land. the SDMC reserves the right to revoke the perm

free performance security.

¢ finfrastructure provider-

Security arrangement: The telecom company / service provide
allotted sites amd

and security of the cquipments installed at the

1(IP-1) will ensurc safety
of the sites. The SDMC in any case will not

will be responsible for safety and security
take any responsibility of theft/ loss.

/ service provider /infrastructure provider-I(IP-I) can
install mandatory non-commercial signage only. as per provisions of Department of
Telecommunication notification dated 15.11.2016, which was published in Gazetie of
India on 16.11.2016, since this Policy is based on the said Notification. In case. the
telecom company / service provider /infrastructure provider-I(IP-1) installs any type of
signage(s) other than mandatory non-commercial. for any purpose insidefor outside the
sites. a fine of Rs.10.000/- (Rupec Ten Thousand) per day per site will be imposed upon
ecom company / service provider /infrastructure provider-I(IP-I) for a maximum

tel
after which SDMC reserves the right to revoke the permission w.r.L.

period of seven days,
such site(s) without any notice/communication.

aw: The sites and the fixtures and the appurtenances thereto
conform to every applicable requirement of law or duly constituted authority or the
requirements of the carriers of all insurance on or relating to the sites. The telecom
company / service provider Jinfrastructure provider-I(IP-I) at its sole risk and expense. at
all times, during the term thereof promptly comply with all such requirements. The
telecom company / service provider finfrastructure provider-I(IP-1) shall comply with all
applicable statutes. rules and regulations of central, state governments, municipal bodies.
and all applicable rules and also regulations of the Delhi Fire Department. The telecom
company/telecom service provider/infrastructure provider-1(IP-I) shall comply with
and abide by the judgments passed from time to time by Hon'ble Supreme Court /
High Court or any other judicial/quasi judicial body/authority. The same shall be
the responsibility of telecom company / service provider finfrastructure provider-

K(IP-I).

Compliance with the L

20. The installation of COW/MBTS/GBM and its aperation shall be such that it should not

disturb the free movements of the traffic/public and shall preferably be away from the
schoolhospital and places where heavy tralfic and public movement is being done.
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1. The COWMBTSIG i ]
The COw MB]S/(;BM may include the base of the tower on Wheels subject 1o
fulfilment of the safety measures and structural stability.

it 2o ~ . . SOV H M 1
22 'lh.e ILILC‘Om company / serviee provider “infrastructure provider-I(P-N) shall ensure the
safety guidelines issued by Do in letter & spirit.

23. .'\1161'. e:.\'pir_\f of the period of permission due to efflux of time or termination of the
permission: whichever is carlier. a 13 days period will be provided to the telecom
company - service provider ‘nfrastructure provider-I(IP-1) to remove its material from
the sites and peacefully handover the vacant sites.

The telecom company / service provider finfrastructure provider-I([P-1) shall vacate the
sites by taking away all its articles and hand over the vacant sites before such period
otherwise the SDMC shall have the right to scize these material.  Unauthorized
oceupancy charges (equivalent to twice the monthly rental charges/monthly fee) will be
levied after expiry of such 15 days Grace Period.

24. Transfer: The telecom company / serviee provider /infrastructure provider-I(IP-1) during
the tenure of permission shall not transfer. assign or part with the sites or any portion
thereof permanently or temporarily to anybody else and shall not be allowed to take any
person (o share the towers. except in accordance with this permission. without the prior
permission of the SDMC. ‘

25, Assignment and Subletting: Any form ol assigning the right o the permission or
subletting the whole or part thereof of the sites. will strictly not be allowed at any point
during the period of permission and violation of the same. will lead to the revocation of
the permission. with the SDMC reserving the right to forfeit all interest free performance
security and payments made.

26. Duration of permission period: - The permission would remain applicable subject to
fulfilment of the terms and conditions, and such permission should expire with efflux of
time. The monthly rental will be charged from the dale of issuc of permission letter.

27. Compliance with applicable Laws: The telecom company / service provider
/Ainfrastructure provider-1(IP-I) shall bear all salaries. wages. bonuses. payroll taxes or
accruals including gratuily, superannuating, pension and provident fund contributions.
contributions to worker’s compensations funds and employees state insurance and other
taxes and charges and all fringe and employee benefits including statutory contributions
in respect of such personnel as per law and it is agreed they shall at no point o time be or
construed to be employees of the SDMC and the telecom company / service provider
finfrastructure provider-1(IP-1) shall be solely responsible for compliance with all Lubour
laws which shall include all liabilities of the Provident Fund Act, ESI Act, Workmen's
Compensation Act. Minimum Wages Act and other Labour Welfare Act in respect of its

personnel.

28. Employees conduct: The telecom company / service provider /infrastructure provider-
1(IP-1) shall ensure that all persons employed by it behave in an orderly and disciplined
manner and that the said employees are prohibited from carrying on any unfair activities.
demonstrations in the vicinity of the site.

29, For dispute of any kind, the jurisdiction of courts will be Dethi only.

35
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ML Incubation Period:-3( days incub
TS| Her  Ge .
](‘()al’s?imn”kuur. 15 allowed to you for carrying out
o ..'1}3]'.\/(,BM. However, the monthly rc'm
.d) excluding the day of issuanc
mstallation/operation of
regul

aton period, cxcluding the day of issuance of

works relating to installation of
: al/monthly fee will be charges from 31
‘ L of permission letter or from the date of actual
T o S()\"&f/f\4l?.l‘!s'/(il%M whichever is carlier.  In the case of
Ot existing COWMBTS/GBM no incubation period will be allowed.

31 Payment Terms:
FEE STRUCTURE:-

The advance amount equivalent 1o three months rent
telecom company ¢

al charges/monthly fee paid by the
service provider finfrastructure provider-I{IP-1y shall be adjusted
towards the monthly rental charges/monthly fec for first three months. Thereafter. the
telecom company / service provider /infrastructure provider-I(1P-1) shall submit to the
SDMC. the advance monthly rental charges/monthly fee per month for cach site and
other dues. if any. on or before 7 day of the month.

Non-payment of monthly rental charges/monthly fec and other dues within the prescribed
date will constitute breach of the terms of permission and shall render the permission
liable to be revoked. Besides, the telecom company / service provider /infrastructure
provider-I{IP-1) shall pay an interest @ 15% per annum on the amounts of permission
and other dues payable remaining outstanding afier the due date and falling in arrears.
Interest shall continue to accrue till the monthly rental charges/monthly fee and other
dues are finally squared up. Such interest shall be charged for the full month if the
payment of monthly rental charges/monthly fee and other dues are not made by the due
date with arrears. if any. In case. payment remains outstanding for a maximum period of
45 days. the permission shall stand terminated. '

This allotment will be governed by the policy of South Delhi Municipal Corporation on
COW/GBM (Communication Cellular Mobile Towers on Wheels/Ground Base
Monopole) and DOT (Department of Telecommunication) Notification dated 15"
November. 2016, which was published in Gazette of India on 16" November. 2016.

&2 oy

160821
Assistant Commissioner

(R.P Cell)/SDMC

Handed Over Taken Over

Name & Signature of authorized person
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ANNEXURE C 87

| IN THE HON'BLE HIGH COURT OF DELHI, AT NEW DELHI

: WP(C) NO. ccorunnns of 2021
In the matter of:
DB Block RWA Hari N&garttReagatipn ...P8toners
Versus :
South Delhi Municipal Corporation & Ors.  ...Respondents
INDEX .
S No. | Particulars ' Page | CFee : |

1., Urgent Application 1

2. . Notice of Motion 2

3. Memo of Parties 13-4

4. List of Dates & Events 5-6

5. Writ Petition Under Article 226~ | 7-19 !

‘227 of the Constitution of India
against impugned order dated
16.08.2021, with affidavit in
support. :

6. Application U/s 151 of CPC|20-24
Seeking ad-interim ex parte stay,
with affidavit in support.

7. Annexure P1 25-29
Impugned order dated
16.08.2021 passed by SDMC.

8. i Annhexure P2 ' 30-35

Copy of representations made by
‘the  Petitioner to  different

Authorities.
9. | Annexure P3 36
Photograph of Mobile Tower
. | installation. ]
10. Vakalathama 37
11. Consolidated Court Fees 38
12. . Proof of Service 39 ]
Delhi Petitioners
11.10.2021 Through

~

-

KAUSHIK ASSOCIAY'ES
(Advocates for the Petiioners)
Ch. 285, Patiala House Courts, Tilak Lane, New Delli 110001
0582454184, 9540105959

kaushikh1993@gmail.com
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IN THE HON'BLE HIGH COURT OF DELHI, AT NEW DELHI

WP(C) No. .. of 2021
In the matter of:

DB Block RWA Hari Nagar (Regd.)
Versus

...Petitioners

~ South Delhi Municipal Corporation & Ors. ...Respondents

Urgent Application
To, »

The Registrar,

Hon’ble High Court of Delhi,
At New Delhi

It is submitted that the accompanying Writ Petition requires
Urgent Hearing Before the Hon’ble Court, on the Grounds as
mentioned in the Petition and as Mentioned herein below.

That the Writ Petition is directed against the vindictive and
arbitrary act of the SDMC, wherein the SDMC vide a letter
dated 16.08.2021 has permitted the Private Respondent i.e.
Indus Towers Ltd. to install a Mobile Tower in a small Public
Park, which is the only park in the locality where elderly
senior citizens and children of the locality utilize their time
by trying to connect themselves with the mother nature.
Whereas, a mobile tower is already installed in the locality
merely a 100 mtr away and other mobile towers are also
installed there within the radius of 500 mtrs. However,
despite various requests and reminders the Respondents
are imprudent. Now, the Respondents by there power of
money have received police force and are about to start
installation work by 12-13.10.2021. Hence, It is requested
to list the matter before the Hon’ble Court on 12.10.2021.

Delhi Petitioners
11.10.2021 Q;;gj h

KAUSHIK ASSOCIATES
{Advocales for the Petidoners)
Ch. 985, Patiala House Courts, Tilak Lane, New Delli 110001
9582454184, 95401054954
kaushikh1998@gmail.com
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IN THE HON'BLE HIGH COURT OF DELHI, AT NEW DELHI

WP(C) NO. e of 2021
In the matter of:

DB Block RWA Hari Nagar (Regd.) ...Petitioners
Versus . .
South Delhi Municipal Corporation & Ors.  ...Respondents

Notice of Motion
Please take note that the accompanying writ petition is

likely to be listed on 12.10.2021 before the Hon'ble High
Court.

Delhi

Petitioners
11.10.2021 %hrou h N

KAUSHIK ASSOCIATES
(Advocates for the Petitioners)
Ch. 285, Patiala House Courts, Tilak Lane, New Delhi 110001
9582454184, 9540105959
kaushikh19938@gmail.com
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IN THE HO'N’BLE HIGH COURT OF DELHI, AT NEW DELHI

WP(C) NO. .eveceeee of 2021
In the matter of:

DB Block RWA Hari Nagar (Regd.) ...Petitioners
Versus
South Delhi Municipal Corporation & Ors.  ..Respondents

[The accompanying petition is directed against the
impugned letter dated 16.08.2021 wherein the Respondent
No. 1 SDMC has permitted the Respondent No. 3 private
respondent to install mobile tower in the Public Park of the
Locality.] '

Memo of Parties

DB Block RWA Hari Nagar (Regd.)

Through its President

Sh. K.L. Bhutani

Office at:

DB Block, DDA Flats,

Hari Nagar,

New Delhi 110064 ...Petitioners

Versus

ss . "

1. South Delhi Municipal Corporation
Through Asst. Commissioner
Remunerative Project Cell
Office at:

Dr. Shyama Prasad Mukherjee
Civic Centre, 25" Floor,
Jawaharlal Nehru Marg,

New Delhi 110002

2. Station House Officer
Police Station: Hari Nagar,
New Delhi 110058

3. M/s Indus Towers Ltd.
Through it's . _
Managing Director & CEO
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Having its office at:

Building No. 10, Tower B,

4" Floor, DLF Cyber City,

Gurugram 122002 ...Respondents

Delhi Petitioners

11.10.2021 ' Through

(<50

KAUSHIK ASSO{CIATES
(Advocates for the Pelitioners)
Ch. 285, Patiala House Courts, Tilak Lane, New Delhi 110001
9582454184, 9540105959
kaushikh1998@gnmail.com
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IN THE HON'BLE HIGH COURT OF DELHI, AT NEW DELHI!
WP(C) No. ............ of 2021
In the matter of:

DB Block RWA Hari Nagar (Regd.) ...Petitioners
Versus

South Delhi Municipal Corporation & Ors. ...Respondents
List of Dates & Events

12.07.2021: That vide an application dated 12.07.2021 the

Respondent no. 3, made a request to the respondent no. 1

and sought permissioh to install a mobile tower in SDMC

Park, Opposite D-B Biock, 6-A, Hari Nagar, Ward No. 11/S

locality, wherein neither the dimensions of the park were

mentioned nor the distance from the nearest Mobile Tower

was mentioned.

22.07.2021: That subsequently the Letter of Intent (LOI)

No. AC/RPC/SDMC/2021/D-149 dated 22.07.2021 was

" Issued by the Respondent no. 1 in favor‘of the Respondept

no. 3.

16.08.2021: That vide a letter even numbered dated
16.08.2021, the ,Respor}dent no. 1 issued a Permission
Letter in févor of the Respondent no. 3, arbitrarily and
vindictively without applying any judicious mind and without

taking any advice or taking objections raised by the



93 43

Petitioners into concer.n'. quther, it is submitted that the
Nearest mobile tower from the Proposed location of ne\;v
Mobile tower is Less than a 100 mtr.

02.09.2021: That despite various complaints, requests,
objections raised, representations etc. by the petitioners to
the concern authorities, including MP, assis'tant
commissioner R.P. cell, commissioner SDMC, SDM Rajouri
MLA, Mayor, Counsellor no effective action has been taken
till date. Moreover, thé polic':e' protection has been prov.idé’d
to Respondent No.3 through Respondent no. 2-to conduct
such illegal, vindictive and objectionable act. Since the act
was being conducted under the supervision of Police so,

nobody could raise alarm against such illegal act of the

Respondent 3 in connivance with Respondent no. 1 & 2.

Hence, the present petition, before this Hon'ble Court...
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IN THE HON'BLE HIGH COURT OF DELHI, AT NEW
DELHI
WP(C) NO. eeeueee. of 2021
In the matter of:
DB Block RWA Hari Nagar (Regd.) ...Petitioners
Versus

South Delhi Municipal Corporation & Ors. ...Respondents

WRIT PETITION UNDER ARTICLE 226/ 227 OF

THE CONSTITUTION OF INDIA SEEKING

QUASHING OF PERMISSION LETTER DATED

16.08.2021 ISSUED BY THE SDMC IN FAVOUR OF

THE RESPONDENT NO. 3 AND OTHER

CONSEQUENTIAL ORDERS AND LETTERS Etc.

To,

The Hon'ble Chief Justice of

The High Court of Delhi, and the other Companion
Judges

Most Respectfully Showeth:
1. That the Writ Petition is directed against the
vindictive and arbitrary act of the SDMC, wherein
the SDMC vide a letter dated 16.08.2021 has

permitted the Private Respondent i.e. Indus
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'Towers Ltd. to install a Mobile Tower in a small

Public Park. The dimensions of the park in
question are relhative‘ly small approx. 600 sq. mt
in the locality where elderly senior citizens and
children utilize their time by connecting
themselves with the mother nature. Whereas, a
mobile tower is already installed in the locality
merely 100 mtr away and other mobile towers are
also installed there within the radius of 500 mtrs.
However, despite various requests and reminde;s
the Respondents are imprudent. Now, the
Respondents have received police force at their
disposal by their power of money and are about to

start installation work by 12-13.10.2021.

2. That the adverse effect of mobile tower in
residential area. is v.ery serious as mobile towers
make the air quality polluted as well as toxic. The
eléctromagnetic rédiation is too harmful tp the

people living within 300 meter radius of the tower.
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3. That the petitioners are the Registered Resident
Welfare Associations, actively involved in the
activities for welfare of the Public at Large and the
Residents of the D;B Block of the Hari Nagar
locality of Delhi, and are duly active through the

respective office bearers of the Association.

4, That the Respondent No. 1 South Delhi Municipal
Corporation (SDMC) is one of the municipal
corporations in  Delhi, created after the
former Municipal Corporation of Delhi was divided
into three. Also, it is one of five local bodies in
the National Capital Territory of Delhi, it occupies
an area of 656.91 Sqg. K.M. which is further sub-
divided into 4 Zones- Central, South, West and
Najafgarh Zone and has 104 wards. SDMC also
has unique dist.inctic.m of proViding civic services
from highly posh residential and commercial areas

to rural and urban villages, 1] Resettlement
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v) the route planned for the proposed underground telegraph infra.stmcmre
and the possible interference, either in the establishment or maintenance
of such telegraph infrastructure, with any other public infrastructure that
may have been laid along the proposed route;

«viy The Commissioner may issue any general or specific order for

establishment or maintenance of underground telegraph infrastructure
consistent with the policy.

42  FOR ESTABLISHMENT AND MAINTENANCE OF OVER
GROUND (MOBILE TOWERS, etc.) TELEGRAPH '
INFRASTRUCTURE ' ‘ B

For permission of establishing Movable Mobile Tower or Cell on

Wheel (COW) on ground, the licensee shall make an online
application on the Common Application Form supported by such
documents, to the officer appointed by the Commissioner, in the
format as per Annexure-C (Section 1 & 2. Section 1 “for
establishing movable mobile towers/COW on lands owned or
managed by SDMC” and Section 2 “for establishing movable
mobile towers/COW on lands not owned or managed by SDMC”) or
in any other manner as may be specified by the Corporation.

For permission of establishing over ground telegraph infrastructure
which includes RTT/GBT/RTP/GBM/RBT upon any immoveable
property/open land, the licensee shall make an on line application
on the Common Application Form supported by such document.se, to
the Officer appointed by the Commissioner, in the format as per
Annexure-D (Section 1 & 2. Section 1 “for establishing over
ground telegraph infrastructure which includes
RTT/GBT/RTP/GBM/RBT upon any immoveable property/open land
not owned or managed by SDMC in the jurisdiction of SDMC” and
Section 2 “for establishing over ground telegraph infrastructure
which includes RTT/GBT/RTP/GBM/RBT upon any land/building
owned or managed by SDMC in the jurisdiction of SDMC”) or in
any other manner as may be specified by the Corporation. The
application shall be along with following documents:

a copy of the license or Registration Certificate granted by the

Department of Telecommunications (DOT),Government of India
the nature and location, including exact latitude and lon ‘
or other above round contrivances proposed to be estab
the extent of land required for establishment of the ove

()

(ii) gitude', of post
lished;
r

(iii)
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6. The Respondent no. 3 is a Limited Company
formerly Known as Bharti Infratel Ltd acting
through its Managing Director - and CEO.
Respondent no. 3 is an independently managed
company offering passive infrastructure services
to telecom operators and othel; wireless services
providers such as broadband service providers.

7. The Brief Facts of the Case:

A.That vide an application dated 12.07.2021 the
Respondent no. 3, made a request to the
respondent no. 1 and sought permission to
install a.mobile tower in SDMC Park, Opposite
D-B Block, 6-A, Hari Nagar, Ward No. 1_1/S
Locality, wherein neither the dimensions of the
park were méntiohed nor the distance frorﬁ the
nearest Mobile Tower was mentioned.

B. That subsequently the Letter of Intent (LOI) No.
AC/RPC/SDMC/ZOZl/D—149 dated 22.07.2021

was issued by the Respondent no. 1 in favor of

the Respondent no. 3.
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C.That vide a. letter even numbered dated
16.08.2021, the Respondent no. 1 issued a
Permission Letter in favor of the Respondent no.
1, arbitrarily and vindictively \;\/Ithout applying
any judicious mind and without taking any
advice or taking objections raised by the
Petitioners into concern. Further, it is submitted
that the nearest mobile tower from - the
Proposed location of new mobile tower is lesé
than a 100 mtr. A Copy of Permission Letter
Dated 16.08.2021 is annexed herewith as

Annexure P1.

D.02.09.2021: That despite various complaints,
requests, objections raised, representationset_g.
by the petitioners to the concern authorities, no
effective actions has been taken till date.
Moreover, the police protection through

Respondent no. 2 has been provided to the
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Respondent no. 3 to conduct such illegal,
vindictive and objectionable act under
supervision of Police and so, nobody could raise
alarm against such illegal act of the Respondent
3 in connivance with Respondent no. 1 & 2. A
Copy Qf Representations, Requests, Objections

raised is annexed herewith as Annexure P2.

E. Hence, the present petition, before this Hon'ble
Court...

8. That in order to support the contentions of the
Petition, the petitioner plead following grounds for
relief:

a. Because the impugned Permission Letter is
illegal and issued without applying any judicious
mind.

b. éecause thére i's a mobile tower a!réaay
installed in the locality merely a 100 Mtr away

from the proposed location.
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C. Because the proposed location is a small public

park and the only public park in the locality,
where the citizens of the locality try to connect
with the mother nature, which is otherwise

surrounded by a concrete jdngle.

. Because installation of mobile tower in a small

public park will not only cause reduction of
space in park but also cause adverse effect to

the serene environment of the park.

. Because installation of mobile tower in the park

will affect the flora and fauna of the park

adversely.

. Because, the .mobile tower will run on high

voltage electricity which will increase the risk of

electrocution among the children as well the

senior citizens who like to spend their leisure

time in the park. |

. Because installation of Mobile Tower in the Park

shall infringe that Right to Life and enjoy
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environment of the Citizens, living in the

locality.

h. Because it is a duty of each and every citizen to
protect and improve the natural environment
including forests, lakes, rivers and wild life, and

to have compassion for living creatures.

i. Because the installation of towers in a
haphazard manner may endanger lives and
property of the people and would violate their

rights under Article 21 of the Constitution.

9. That the petitioners have not filed any other
Petition or appeal before any other Court either’
High Court or Supreme Court of India seekKing

similar Relief.
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10. That the petitioners seeks permission to read

the grounds from the Representation as Grounds

for the present Petition.

Prayér:

Therefore, in the light of above mentioned facts

and circumstances, this Hon’ble Court méy please.

allow the following prayers:

a. Allow the present Writ Petition and/or;

b.Pass an order quashing the impugned
permission Ie_fters_dated 16.08.2021 passed by
the Respondent No.1 permitting the responde;t
No. 3 to install mobile towers in the Public Parks
and/or;

c. Pass an order directing the Respondents to
change location of the Proposed Mobile towers
from the public parks and/or;

d. Pass an order s:t»aying the proceedings -an@d

process of installing mobile towers in the
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proposed location till the pendency of the
present writ petition and/or;
e. Pass any such orders as this Hon'ble Court as

this Hon’ble Court may deems fit in the interest

of justice.
Delhi Petitioners
11.10.2021 Through
KAUSHIK ASSOCIATES

(Advocates for the Petitioners)
Ch. 285, Paiiala House Courts, Tilak Lane, New Dclhi 110001
0582454184, 9540105959
kaushikhi993@gmail.com
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IN THE HON’BLE HIGH COURT OF DELHI,
WP(C) NO. wonn-Of 2021

Th the mattér of: ,
DB block RWA HARI'NAGA%(%E%%.?
.., Petitioners

AT NEW DELHI

] Versus
South Delhi Municipal Corporation & Ors.
AFFIDAVIT

...Respondents

I, K.L BHUTANI S/o SHRI AMAR NATHR R/o DB-77F o
DDA FLAT HARI NAGAR 110064 aged about 76 years, |
do hereby solemnly affirm and declares as under: '

1. That I am the Authorized Signatory of the
Petitioner in the abave noted case. And is well
conversant with the facts & circumstances of the
tasé, hence tompetent to swear the present
affidavit.

2. That the contents of the accompanying Petition
have been drafted by the counsel as per my
instruction, ‘same have mnot been reproduced
herein for the sake of brevity, which may read as
part- & parcel of this arldawt (

3. That the contents of the list :of’.da”cES:'afe drafted
by my counsel, which are true to the best of my

knowledge derived from the records maintained by
me.

4. That the contents.of para 1. to JU_ of the appeal
are drafted by my counsel ‘énd bafsjed on legal
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advice recglved from the counsel, which 1 believe

— o

te be true In my vernacular language.

5.1, Turther state that the Annexures to the prasent
patitian  are tue coples of thelr respective
ariginals, |

8, That I the above mentioned déponent has not
prafarred any similor or other pétition in the
abovamentioned matker.

NOTE

;. Depaonent -

27 OCT 2y

I, tha abobva named deponent do herelly solemily
afficm and varify that the contents of paras (1) to (6) of
the above affidavit are true and coirect to the best of
my konowledge and belief, that no part of it is false and
that nathing material has been concealed therefrom.

Verification

Deponerit
R
o
S e
R e asbn
\&‘f’lf:’" - ] Y J\"L"
e )
Wby e
s o1e gy, B
Thoooo gt Y
& g "‘:}L" %in
i
g,

56
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IN THE HON'BLE HIGH COURT OF DELHI, AT NEW ?
DELHI
CM No. ............ of 2021
in
WP(C) No. ............ of 2021

In the matter of:
DB Block RWA Hari Nagar (Regd.) ...Petitioners

‘Versus

South Delhi Municipal Corporation & Ors. ...Respondents

APPLICATION U/s 151 OF CPC_SEEKING AD-

INTERIM EX-PARTE STAY OF THE IMPUGNED

ORDER DATED 16.06.2021 PASSED BY THE

RESPONDENT NO. 2 -
Most Respectfully Showeth:

1. That the Writ Petition is directed against the
vindictive and érbitfary act of the SDMC, Whéréin
the SDMC vide a letter dated 16.08.2021 has
permitted thé Private Respondent Il.e. Indus
Towers Ltd. to ihstall a Mobile Tower in a small
Public Park. The dimensions of the park in

question are relatively small approx. 600 sq. mt.
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N

in the locality where elderly senior Citizens-an{d
children utilize their time by connecting
themselves with the mother nature. Whereas, a
mobile tower is already installed in the locality
merely 100 mtr away and other mobile towers are
also installed there within the radius of 500 mtrs.
However, despite various requests and reminders
the Respondents -are imprudent. Now, ' the
Respondgants have received police force at their
disposal by their power of money and are about to

start installation work by 12-13.10.2021.

2. That the petitioners are the Registered Resident
Welfare Associations, actively involved in the
activities for welfare of the Public at Large and the |
Residents of the DB Block of the Hari Nagar
Locality of Delhi, and are duly active through the

respective office bearers of the Association.
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3. That the petitioner seeks urgént stay of the' |
impugned order dated 16.08.2021 passed by the
Respondent no. 1 as the grounds mentioned in the
accompanying petition and on the ground that if
urgent stay is not granted by this Hon'ble Court
the Petitioner and the public at large shall face

irreparable loss.

~ Prayer

Therefore under the above mentioned facts and

circumstances of the case, this Hon'ble Court may

please to:

a. Allow the present application and/or;

b. Grant relief of ad-interim, ex-parte stay of the
impugne'd order dated 16.08.2021 and/or ;

c. Pass any such order iﬁ favour of the petitioner

as this Hon'ble Court may deems fit.

Delhi Petitioners

11.10.2021 @Tu h

KAUSHIK ASSOCIATES
(Advocates for the Petitioners)
Ch. 285, Patiala House Courts, Tilak Lane, New Delhi 110001
0582454184, 9540105959

kaushikh1993@gmail.com
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IN THE HON'BLE MIGH COURT OF DELMI, AT NEW DELMI
WP(CY NB\ s ucr?oz,t
In the matter of:

DB block RWA HARL NAGAR (REGD, )
Pet\ttcnels

Versus S
South Dell Municipal Comeraueﬁ & 0Ors. .Respondents
AFFIDAVIT

L KL BHUTANI 5/o SHRI AMAR NAT%*IR F:/o DB 77F
DDA !‘LAT HART NAGAR 110064 aged about 76 years, ,
do hereby solemnly. affirm and declares as undéf:

- 1.That I am the Authorized Signatory of the
- Pefitionier in the abeve noted case. And is well

| conversant with the facts. & circumstances of the

a case, hence competent to swear the presenbsi

: affidavit.

2. That the contents of the accompanying Petition

have been drafted: b}y‘-‘v,the counsel as per _m‘}’{? B
| ' instruction, same have not been reproduced
| herein for the sake of- bre\nty, which may read as
part & parcel of this afﬁdavnt
3. That the conterits of the list of dates are drafted
by miy ceunsel, which are true to the best of my
\ ' knowledge derived fromi the records maintained by; |
me. - o o
4. That the cortents of -para 1 to- Eiof the appeal C
are draFE‘ed by my counsel and based on legal -




advice received: from the counsel, which i believe
5.1, further state that the Anrexures to the present

~ petition -are- true' co;zues of ‘their respective

ongma!s B o e
6. That T the ab@ve mentloned deponent has mot’

pr,;eferﬁed' any similar or other petition in the

aboverrientioned matter,

 Verification - Z 7 GCT 2027
I the above named deponent do hereby solemmy
-afﬁrmvand verlfy‘that ‘the'comtents of paras (1) to(6) of -
the above afﬁdavnt are true and correct to the best of .
t‘my knowledge and behef Hhat o part of |t is false and .
: that nothing. mater;al has been concealed therefrom. . .

L gl

Deponent - -
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- 'MfslndusTu\‘u.:;sLid.,. s , o R / . o
Building No.. 10, Toswer-B, . S C o ST EOE

3tk Floar,DLFCyberC;i;,, U T T \
Curugram-122002 e T BRI
‘ Y Nitfeofsiter SDMT Park, {)pposﬂ‘eD~BBlucIﬁ6-A, H*ﬁﬂ‘{ag’m WardN ws - T
'\ o (Longlmdc' ?7,1{1?508,La’ﬁtuﬂc.28;621148} ' - .
' Wuhafefetcnce 1o yourapplmaﬁon rccewzd wde dxary No 6:2’ datud 15 (14‘2(121 and: subsequz,m Lo -

{Leuer of Intent) No. ACIRPCISDMCIZ021/D- 147 datecf 57 0}:2021 Taspigel by {his -office-and after _

receipt of pajuncnt of Three months oF ady ands Mogthfy Rental Chargcsﬁvlontlﬂy ‘Fed and Security

Digposit equivalent to 2 months of Monthlv Remal' Charges/Mouchiy Pee in, respent oF ‘selting. up af -

Cotmunication Cellular Mobile: Tovsr TGBV) Ground Bi s&mepoic gt SHMC Park, Gppt}szié n-B
Bloek, 6-A, Hark Nagar, Ward NoIlS 5 ¢ Longxlud&: 77507308, me}w s 28 621I4&}, the
Competent Authorily. is pleased 1o allow: Fou ia. O"peratt.- the said site fioni-iE dite of fssue of this

ot munthly:-renfal charges, The monthily rent wilk b eharged from the date.of »::omp[etmn of ingubation:
peried, () R: 50; OGUI‘- foran area of 10 S‘q Mtr,ﬁﬁ? 6;9 40 ft., on the foﬂmuu, u.fms & cundmnn G

1y The'monthly rental ch'irgcsfmonthb' fiee Tor. {hc: sm. alloﬁcd for CO‘V/MB! B/GBM slml{ :
be @ Re.339/- {Rs. Thede Hundred Thirfv Nife onl¥) per .. !per montli + applicdble: K
' ta).es (mcludmg T‘Q"Shﬁl'm}a wuh otherf tdccom companvftclccom scwwc*

be en[nnaed ath.r cvcnr three years (M 8% pcr annum compoundmg oft ywrfy basm
Bc.sxdca the mvramn’czfm(es m!l ba thhm tha absglute djscrenon ofthe SDMC., .

2y SDMC will pi—owd(i bare s'pzlt:b Tor- plﬂccm"cm and opﬁfaixenal requirément for the
COWMBTS/GBM. The-telerons vompany £ sewvice provider /i ni‘rasmxcture provxder-
"Iy wilk llow all relevant, gaidulineg oi‘ anaﬁmcnl of Telecom, TRAT, elc:in 1his
regad. - 1fthe teletom campany 7 service, provzd'er { Inf¥astrietirs provider-] {Ip-) need -
10 gpératé- the aflotted land affer compleuon of maximuc perfod of three years then the, |
telecom Company/ service provider rlmfmstrumrrn, provider-I(IP-T} can apply three
“months priort6 wpiry of thee years' periad of the:allotment and the requestapplication
of the {‘*Iecom.companv b scmcc pmwdcr!mﬁaslmcturc prav:der—I(IP-I) svillbe m:atcd
a3 AFRESH,
5y Shey the Policy alrt:dd}'ﬂproudts for instatlafion DI‘ COW]MB T: SJGBM for a ‘inimum
Wrm‘d ol 3 mioriths'gnd méxiount period of 3fears, so after the inftial minjamm pericd
of'3 nronths, the: telecm conifany # service providér fnfiastructire provider-I(IP-1) gary
stirendersle permission by giving. tire months advance notice Tn: Griting along with '
pavmentof the Montily Rcrital ChargesfMomth Fee firhie notice permd On expiry af

prtission Tettet’ alsagwitl ineybation ‘perfod as inentigned- 167 P: Bira 30 below for a pertod olFive yeary :




ﬂm s..xtﬂ natice pmﬁd‘ die penui qsm sh'tﬁ st t(.nmnmd?ravoimd :mcz SQGUTS iy dap

. it uL“’uh\nﬂuI actordinglys -
4} im,umhuum;hmgm ni*u;w sirdeleale Licimm meﬂﬂiad Al LQWM}MSK‘HM will bc
- upta 3 hur, dave flis ;_.,muud Yovet it any lavaiion, .
‘8), The COWMITITEBM ke susteffed tor the cnﬁum.umnt oi lrldb;lu stgml hnd thr-

5. E
- SOVl eServe it o wisors thatthery s i vistiion of thesume,
T_‘} “i‘hc. t:;k&nm (omp*mv 4 qer\'iw mowﬂﬁr iu‘(ﬁ‘ﬂh(l‘ucﬂl"fb pmvxdal{lf’alj shaﬂ mk«, iha sxt(.

fretiar pnowdcx%l (H’~I) in 1h¢. ‘_,(:.si ol’-z.lcctnc
ﬁz:fc:; elecirie chates ud “otherandilary R
1ce pmwder /infrastrupnire provides: .. ’

mnlmu\f ”hn.r\’lat. p;ovsderl mmx.
sameenfion including *sablmz,, genal; glec

clrarges, skl b bome by Lelccom company )
Pd). The tehectn -eompany™/ seice prcv;dcr Fraf¥asteictare. “p"o‘\'.tdct‘j(n’:f)ﬂ‘lﬂi
snsire thdt alf i electiTd: Wirie, ;pazel{r.,s ire: uSed and mamtamcé proper!y and ure in

e

/ . -
Tt

v,umicundmons, : -
9} No' exdess spact sl be csvered by the: tefccom compahy 4 Servwc prowder {
infrastriture provfder—-f{ll’«l) on im} prdiekt, (T will be the dhsolute: dmoreuort of SHMC

wdetermineng aflow ihe spase upter S0-sqdutrss e
Egﬂ)'l‘fn: teh.com company - seevice: pravider: rmfrasrrucmre provxdcr~l(u’~i} m ils own coqt

shatl wike the negessary: statitory: pemus&mmfdu&f‘ cates 1I’ requed f'or e samg from

zmy othgragensy or deptil ag per! law-
2y The . telecam campany / servmt. pravxder I*nfrastmctnrc prawdcﬁl(lihlj will
indepinify the-SEMC 10keepfinnnlessifram allfosses 7 dhdages fire. -
" b), s per guidelines of Bepdruitent of TelecommunicaGons {BoT), afapy af‘applxcancm
for. Slandmg'Adwsory Commites G- frcquenay Ailotaum: (SACFA} elearaiice
. acknowledped by WPC Wing, of -Department: ot‘TeIecommumcauon,\Govi of Tndln
with regxstraf’ on siimber for zhé iidividutal Joeoion will b submitted alohy with the
. application for new tdvess: fn the SDME dnd the SACFA clearance; whisn obtainad
will be sitbrnitted within 6 nionths-af grantinig perraission, The sel-declaration nefils
mgard will Be submitted: by the apphcant. 1 page of mstmg mokile totvers the.
SACFA cloatance, wherever avaddblc;’ ?vxlt be submitfed nlcngwmx the applxcauon in
o 1heSDMC ; : L .
11The \z'éIccbm conipiny'- { ‘seivice, prcwztiw lmfrastmcture provider-I(IP-1} shan
install/operdle the COWMBTS within thy:destanated sife and shall maintain the: same in
nc.at'and sanitary wandifions aud- -omply with all agphcable Jaws o the counn'y o

12 *P};e tdccqm ec:mpany ?service prowder ;’mt‘msiructuru provider-{{IP-1) shall enfure high
standded 6P ygienictand clegiingss 59 as:te: creae. £ clean and hcalﬂxy erivironment 1o~
In éBse (e telecom comipany /' service provider

enhance 1he fmage: of SDMCE
finfrastrieturs provider-KIB) fills 6 tmintain the same, the fine4s per applicable Taws.
Will.be: Irtiptised on it. [n this: fegard, thed;mcrwns/g widelines of (hc Hor’ bk,(,‘ourf ofthe

dtpartmexushgenmes‘shaﬁ be followcd
: A3 Any pnysiaal {arotherivige) d"mmgt: or my.ry 1o the: cdmmulers/p qsmoy dne 1o, lapseon
e*provzicrémfmslmctuzc prowder«fﬂi’-l} will be -

the:part-of the felecony. cofmpany / seyvie
thesdle resgiotisibilin of the telecqmr tompany I sexvige pravider /mfra trueturs prov;du—




, .I{H?»l} gty pud-the inl‘}bsm witt Imv; 13 Icg;ﬁ ﬁtﬂ; atl(?l\’c. or- lmbmﬁ&s tqurdq, s
- {hjuked, Telsoem oy £ serviel provider Antistractuss provider(1g wily. -
g mmﬁg mui T h‘x hxdemm!'m} byihe $DM(, for nny 6ssey an. iins zxcgqum

12 Dhie miéuam gpmpmw f sefviee r;rmvi{ief! ;
Tire detection. hg‘nwmng and AP écml lmﬂ’&i
mm iﬁ gxm’u cmuiumu. :

migquwu xliv o ;ﬁuda bv '\nd cgm 91111 nlfii%&ifﬂ‘«imﬂ@ i3 mu&‘ 57& indited 5)* the:
*SD’&XC.;N{:B x:ompmmcé“mli hi maiu.! as brem}h and ;fermsssmm 30 gamcé, wdi bc:
revoked, ) CUone o R

-

-~

18, hmm.telmunt- The u,)ecom wmp'my ﬁgexﬂsc&pmwdcr IxnI‘rastrucmrumﬁwdcr-Iéli’L I) -
¥l s;mtlyluol engroach upon anyarea. and shall "reskriet 1o, allotied. sxtc*onIy, In cases ihe
wleconi Ebinpany / service provider: Imt'ras;msmrbprciwﬂey—l(ﬂ’a}) encipaches updn the
pilblie ld, the-SDVIC rosktves thwaght to sévcke {he pgrm:saon and” i‘ori‘dt the mtemst
free pcxkﬁrmance securx‘v ' o

- S

S I(H’-I) wxll s.nsme saﬁ:ty :md secumy 015 ilxczptgwmien(s mstalled 4L ti}w ﬂatt{:d sm., -md
ST e mil e rcsponslbtc for saféty amI sequn&y of ﬂw:sxles. The SDN’C i any case wsll not
1a¥~x ay ra.sponmbxﬁy of‘theﬂ! s, o - L
IS;;!‘sa ngnggc. Tha 'tctex;om compnny':' semwmoxtxder—lmﬁasiwctum p@ﬂ&lﬂtmd} x:an
fnstatl” gidndatory potgonitierelal Sinags “only;. @s pep provisions of- Departmcnt- ot
Tckcommmxcatxon nouﬁcatwn datedt 15.51:2016,. which was puhllshed i Gazete. of”
- ndiw on 16.11. 2016, smcc this Polisy s basecl ofi-the siid Ncuﬁcantm In case, thc
M’ccom company- T service. proyidet finfiastraeture provider-I(Ip:1) mslaHs any type-of -
mnavegs} giher 1hdn, mandatory non-gommercial, Tor any pirpose | insidefor outszéc: thc;
sites; a.fi nwcf’RsJ G000 (Rupm Ten Thousand) per day per sitewdll beimposed tmon
{elzcom company: F service prb\uden Imf:’asimc Mg rovider-(TP-1y for ‘foigximy
period of seyensdays, after which SDIME regerves tlic rxghdo Tevokc the perrmssxon wirl,
suehsﬁe(s) wuhout any hotm/ebmmunibaésn,

19, Compu.mm Wztlt he Laws The sites «hd’ the fixwres and e a;)pumnances theceto Ce
con{'nnn so.eveiy applicablerequirerivnt sfdaw of- duly consfituted authomy ot the
 requirenients of @ carversvof ol insupion ow- of relating to- ther sites! "The tqlecom
copmipmiy #serviceprovider fmf‘rastmémt‘& provider-10P-Y dtits sole: iskang cxpcnse. A
all Heinds; during e tedy thereot promplly’ coinply with all such requ;rem;;'us The
- feletoe: -eomipany 7 sérvige brovider fufisteubture provider-KIR-1j shall comply with-alf
" dpplicable statuies,srules and vopulations of ‘ceniFal, state govemnmenls, nunieipa] bodies
aiid 21 applicable riles and aisp regulations of the Dethi Fits Department. The telccom
'-t:amp'znvltelecnm sepvice prowderhnfrfssirucmm provider-IQ PuTyshal comply ikl
s adiide by the judpmenis pussed Tram thuie totime by Honble § Supremé Coupt!

High Cuurt or any other juditidtquass judidiat bodyfanthorigy, ‘The sinie shall by
;‘(t;:gnmsabﬁuy af Mt.wm mmp'my { service provider ;,;Qf;. shructu . Jeovidee

i

. .
. OL'ISJ:: \:uganfupn of CO&\*{MBTS{CBM and is Gpcr&imn shall be sueh that it should net -
lh o Uie free movements of flie i iofmeblic and shall prefeeably- be awdy from the

Ssthaalfhospita] and Places where hesvy tths: m; p{ Iblic toyement is bei m & done, .
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E pmmmon whmhwet i e;irﬁe,r; 5 1} ﬂa
g émp'an\ = s prosider !mﬁmmc‘mmj
4 i\u: sxm ﬂ{t{l—pe‘meiuﬂv hﬁmibver ﬂu:*.! et ssz
Ff’ ’ ,» o . "
The: u.kxom ’cmnmn\v ’I s;rmc st vider /i n[‘ras(ructum pruwdcr*kr 12-1) Shjl“ g }h;; N
- . il by Tkiip xivay all i mbicles and hapd (weHEie vacant Sites befarc suEliperiod .
othgrwise the SOMGE shall have the: fight. 1 -seize these aterfal " Unaut] ioHEEd. . . . B {{
egypuity .n‘ges {equivafent to-bwies Ahie momhly mnta% cbar;,esfmomhly fee) wwill b" SRR
. h,{mi afierd l‘:\pm‘ oi’such L5 da)s Gmcc Pctsod S o i
24 Tmmilr* The uﬂecgm conipy ng 7 samce nrm'xder lmﬁatmcmre prowder-I(IP A dunng ' %\
- il e of perndssion shatll gt iransfer, assign. ot pnft swith {HE §ites ar any poition e
thereal perm'mently gy tc,mporanly 10 anybody-csg: afid shall st be allgyed 1o idke: Ay L % -
o . Tietson to sharé the tcwcrs, exdtpt m ncco:‘fﬁncc mth lhls pcmussmn, wi thout the prior i
C S perndissiasof the SDI;IC o : e &
. . i
a:, Ass:gnmx:m and: bubﬁettmg' Any fdrm Qf assng'ung,iha«nnm o7 THe. penmssmn of {‘
sublcmmo thewhole or pnrt thercof of ihe sﬁens, wm smcﬂy nat be.allowed-at any. poim ol
dufing the pieriod of pccmxssmn; and vmtanoﬂ of the samne, will Iead 1o the fevotatian of ‘ ’
© fhe permission; With the SDMEG) msexv,mg the mghi 1o qul'éxt alk interesf, t‘rec perfommme LH
3 i
f

s it
LRI

The permxssmn xmuld remain mphn,ablc subjcqt 1o

esh

e,

3 26, Dutsifons of p#’rmisé'i:on.'ptrio&.
- fulBilmetit of thesterms and, condifions, and such perrmdssion-should. mpxrc with efffoxof -

izme, The mnnlhly remaI will be cfiarged frqm lhe date of isspe of pe\:mlssxon letter.

R TET

27, C,omphancc with z\pplxcable Laws: 'I‘hc tels:com company /. service provxd&r
finfrostriieenre provider-T(IRT) shail beay il salaties,. Wwages, bonuses, payrell faxes or
tibjitions, +

aceruals including peatuitg, Supsranniting, pension and provident fund gont
sontdbutitns to-worker's. ciwipensations finds and employ@es siate insurance and other-

Tixey and chistges and all fiinge and employee bensfits inoluding statwtory contibmions
; inxéspect of stich personnél 7ig per'lasv and iy agireed they shall at.no point of time bear
eonstived 10 e employees of the SDME mod e tefecon cumpamy { sgevlce provider -

- fiffastmetyre providec{{iP-1) shall be saleli¢ responsthle for compliante, swith aff Labour
Taws:which $halk inclutle. gl tinbititivs of the Provident Fund Act, BST Act, Workanten's

Cotpensation Att, Mmlmnm thes Act and otfier Labour Welfare Act in respeet of g

nersonrel,

. ey

28, Ernlover .
. mpiig};;%z::wct hihg t‘.lccom (.(lmp‘m&: I service nrovider fiatt astrycture ptovx Qo
et 1 astu{r: thatall persony employed by it behave 1 n A oxderly and s cipliricd
2 saxd entployees e prohxbxted frony carrysng an any Imfau- actwm‘, g

dcmonstmﬁons i (he vmmty of e site,

29, For distits.oPace v N ‘
A Sispute-oFaoy Llﬂds_lbegurrsdmﬁgn of courts will be Delhi nnly
. <

~



iy,
RS,
“\bgi’lf_:

S 1e %

JE
J
4 .
»

F X Enenh.umu Periotls ~’59 duys muba&mn pmad, c\audmgr ﬂm day of st
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permission detter, 35 gllowed 1 you for samglng 60t works relasiig o, indtallstion oF
- COWMBTSIGBM, Howevtr the monthly el

"hw it,u wm be t;imrgeq: gu:;f, 31st - B
day exobudivng: the (i*w. of issang of ‘pen

wstallationfoperation of COW MB"ES[GB&«:? : = b :_._;. e G .
*L,whrmumQfe\mngCBWNB THIGEN, 1osgell e

at. i"wm«.nt '1‘(:3‘;“3»' ' S "'-g.,
FEE STRUCTURE

 Theadva 2 amotnt cqmvalcm 19 thz‘w-,monﬂxs fetal chacgas/nmn%hly Te Pﬂlﬁ by. the.
' teleoom. 4 t}nmpmy I service. pmvzgicr fnfvistrogtvive: pmwderd{lP»l) shall e adiﬁs‘led
towwrd$-11’xe mcmthly rental ctmrgasfmomhiy fen for frst thm manths. 'Tf'hﬁfﬂaﬁm he.,
elagum company ¥ service- provider finfrastructit- provides-I{IP-1} Shall Submif torthe -

STMC, the advance monthly rental charges/monﬂﬁy foe pEr month- for each sxte and
other dues, FC any; »on orefore 70 day oﬁhe raonih -

- Nowrpaymbnt of monﬂﬁy reingl chargnslmonﬂﬂy fh(:vand ﬁther dues within, thé: pres’crxbed L
date will consfituie’ brewch of the &tis. of- ‘peirission aud shall-7ender the permdssion
© Tiible 0. be rwa’l\ad Besides, thie te} eratd- songany ¥ service. provider finfastiictoeg
_ . provitler-K(kP=1): shall pay-an, mtﬁrt‘:st @ ‘IS%»per annuiton the amotts of permission - -
. and ather dues payab’le remaifing aulslandmg aftr, 1hé due date and. faE&mg Idridaes
- Interést shall ‘coniinue to actras (G e monthly: refital cmrges/montldy’ie& and: other
| fues are fnally sqga“cd upy Sueh fiterest shall be Shirged for the full nonth, i€ the.
payaitent, of monthly rental r.,ha“g_g,q/momhly i and offier dues are, not mnﬁe by thedue
date With arceqws, Ihany. [n case, paymeat.remains olstanding’ fm & maxlmum period of
- 45 days, the pefriission shiall stand” terminateds : : -
This altotment willbep g;wcmed by the fpolicy of South Delhi. Mummpul Corpommm ori
COWGEM (Camnmmcauon Cellilar Mablle Towers. on  Whedls/Ground  Base
Wonopple} and, DOT (Depattiient, of Tcle»anmmmcatmn) Notification dated. 15
chymbct. 201 6, whu:h Wag pubhshed in Cx‘m.tté of Indaa o1 16“‘ }\Q\mmbc.i 2046,

i

P
t%mt Csmmlsqwmr :
(BB Celljfsome

- Ass

. Handed Over K '-Téken Quier

.Name.;& Signiature of authorized ﬁ,e;son'
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SOUTH DELHI MUNICiPAL CORPORATION
OFFICE OF ASSTT. COMMISSIONER
REMUNIRATIVE PROJECT CELL-
Dr. Shyama Prasad Mukherjee Civic Center (25" Floor)
Jawahalal Nehru Marg, New Delhi 110002
No. AC/RPC/SDMC/2021/D-198 Date: 16.08.21
Permission Letter

M/s Indus Towers Ltd.
Building No. 10, Tower B,
4™ Floor, DLF Cyber City,
Gurugram 122002

Name of Site: SDMC Park, Opposite D-B Block, 6A, Hari Nagar,
Ward No. 11/S (Longitude 77.107308, Latitude 28.621148)

With reference to your application received vide diary no. 67
dated 15.04.2021 and subsequent LOI No.
AC/RPC/SDMC/2021/D-147 Dated 22.07.2021 issued by this
office and after receipt of payment of three months of advance
monthly rental charges/ Monthly fee and security Deposit
equivalent to 2 months rental charges/ monthly fee in respect of
setting up of communication cellular mobile tower (GBM) Ground
Base Monopole at SDMC, Park Opposite DB Block 6A Hari Nagar
Ward .No. 11/S (Longitude 77.107308, Latitude 28.621148) the
competent authority is pleased to allow you to operate the said
site from the date of issue of this permission letter alongwith
incubation period as mentioned in Para 30 below for a period of 5
Years on monthly rental charges.

L d

(True Type Copy of Relévanf Para of the Permission letter)
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Shyam Sharma =
e | & ‘

gl Rel ) B
EX MAYOR
SOUTH DELHI MUNICIPAL GORPORATION

To DATE: 01 Oct 2021
The Mayor o

SOUTH MCD,

New Delhi - 110002

SUB:- Mobile Tower opposite DDA flats no. 6-A, DB block Hari Nagar ward S-11, Change of SITE |
Ref:- AC/RPC/SDMC/ZOZ}/D-:LQS dated 16/8/21

ey ——am e

Reference letter no RWA/BB/2021/28 dated 1.10.21 from President RWA DB Block, DDA flats Hari Nagar
New Delhi 110064 regarding the above-noted site subject. The president and members of RWA
approached me to oppose the installation of a mobile Tower in DB Block opposite Flat na 6A.

_ The site chosen by the authority for Mobile Tower is Small Children Park named Shaheed Bhagat Singh
Park. As you know that radiation emitted by Mobile Tower is a health hazard. Moreover, this is a Green-
Land, as per COURT GUIDELINE no such activities should be there.

So | strangly oppose the installation of Mobile Tower in Shaheed Bhagat Singh children's Park opposite
Flat no 6 DB Block and shifted to some other place. Please take necessary action and obliged.

e e e ——————— LRy AT e W s o

Thanking you
~ Yours Sincerely

of " 2! -
SHYAM SHARMA
CCto

) Chairman standing committee SDMC
Asst Commissioner (RP Cell)/SDMC

Resi.: WZ-162, Plot No,174, Pratap Nagar, Hari Nagar, New Delhi-110064
Email ; sharmashyam109@gmail.com | mayorsdmc@gmail.com
Mob : 8130892109, 9810555056 | Ph. : 011 25491213
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- RESIDENTS WELFARE ASSOCIATION (re

DB BLOCK, bpa FLATS, HARI NAGAR, NEW DEL

gd. 93)

Hi-116064

______________________________ ' ' ‘ ) pate. & . X O{,Cf’

e e LT

Date:- 1-10-2021
g( ’}’i / ‘i’:"} 1
+ f wWeey Mowg uas Pﬂ?/l e ¢ ;mfz‘?ﬁﬂ

W Dl - 11ogbls

Py,

Sub:- Mobile TOWER opbosite DDA FLATS No.6-A; DB-Block Hari Nagar ward
11-S ; CHANGE OFSITE ' '

Ref- AC/RPC/SDMIC/2021/D-108 Je-I6F0821
RfSir-Madam

SDMC has permitted to install 2 Mobhila Tower in the vicinity of residential FLATS as is
clear from Demarcation/mark pomnt as FLATS No-DBR-BA

RWA and Residents at DB-Block are opposed to the installation of this Mobile Tower on the
proposed site due to following reason. '

The site allotied far Tower is hardly 15-20m away from the vicinity of residential FLATS.

The park in which the Tower is proposed to be insialied is very small {Trianguiar) or TIKONA
PARK meant for senior citfzen, CHILOREN and other residents using the Small Park. Sliding Jhula
provided for children is only 5'{Fve feet) away and Radiation of Tower will be very harmful to S
chitdren, Senior citizens and other Residents of the Area.

Mobile Towers in resideniial arca are haranful for umars.
" The harmiul effects of radiation emitted from these towers — if you go to expert advice:

They wouold tell vou within 50mir of & mohile towsr is heing struck tn struck In microwave oven
for the entire day. The Hectromagnetic radiation are saTchray glements that are straight torward lethal
for health , people in area expedence SLEEP DISORDERS FAEIGE U, HEADACHE . MEMORY LOSS,
DEPRESSION , HEARING PROBLEWS , Joint Dazn:\'f;ﬁm cﬁs:—‘sses aﬁﬁ:’ﬂ.an Cardiovascular problems,

.
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Mobile Tower emit radiation that generate high mtensxty offadsamm and yadic freguency waves 24x7
which is very harmdul in vesidential area i h!m:larss:~ y

In view of clause — 7 of SDMC permission letter M D-198 dt 16/8/21 , Renroduced as under -

ALL THE SITES WAt L BE TENTATIVE AND SUBIECT TO- CHANGE OF SHE BYSDMC. ... ITWILLBE THE
ABSCLUTE DISCRETION OF THE SBMC TO DIRECT RELOCATION OF THE A READY ALEOTIED SITE.

In view of ahove we request your good seff to Kindly CANCEL the existing progosed site for installation of
Vichile Yower and shift to some other suitable place away fromv Residential Area. )

1t is however proposed to consider the huge vacant lend Arce near [FHEC Block boundary wall at:
lail Road{Qppasite Fikar Jail} which is now belng used o private bus parléng.

L)
We the residents and RWA shall be gratefirl to you far this favorable act of kindness

Thanks and Regards.

U A Ldias - _ _ f’ n,n//
GFgi-e7 73 27
= - Presm'ent

- | / -
{Resident’s Welfare Assotintion]. ) {Resident’s Welfare Association}
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Sub Mobxie TOWER opposite DDA FLATS Na G-A DB—E%aoc:{ Bari Nagar ward
1S CHM&EGE OF SITE : e

Ref:- AC/RPC/SDMC/2021/D-198 . de-asfog/2a
R/Sir-Madam

SDMC has permitted to.install a Mobile Tower iy the vicinity of res;dentlal FLATS as is
clear from Demarcation/mark point as FEATS Ma.-DB-6A :

RWA and Residents at DB-Block are- opposed to the tnstailatlon of thls Mobde Tower onthe -
proposed site due to Tollowing reason. ‘

The site allotted for TOWEI is hard!y 15 20m away from the vicinity of resrdentlal FLA IS,

The park in which the Tower is proposed to be mstalked is very small {Trizngular] or TI(ONA
PARK meant for senior citizen, CHILDREN and other residents using the Small Park. Slidiog thula

provided for children is only 5'{Five feet) away z/md Radiaﬂon of Tower wm be very harmful o
children, Senior citizens and other Residents of‘the Arez.

- - . Mobile Towers inresidential area are harmful for humans.
The harmful effects of radiation emittéd from these towers — if you go to expert advice:

They would tell you within 50mtr of a mobilétower is being struck in struck in microwavé oven
for the entire da;f. The Electromagnetic radiation ate cancerous elements that are straight forward lethal
for health , people in area experience SLEER DISORBERS , FATIGUE , HEADACHE,,, MEMORY LOSS,

" DEPRESSION , HEARING PROBLEMS, Joint Pains , Skin diseases and even Cardiovascular problems,
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Mobxle Tower erit radiation that generate high intensity m‘ radxatlon and radio frequency waves 24x7 .
which is very, harm‘ul in residential area-in humans . v

In view of clause — 7 of SBMC permfssioiv Tetter W-D-188% dt 16/8/21, Reproduced as under :

ALLTHE SITES WILL BE TENTAT!VE AND SUBJECT TO CHANGE OF SITE BY SDMC. ..... IT WILL BE THE
ABSOLUTE DISCRETION OF THE SbMCTO DERECT RELOCATION OF THE ALREADY ALLOT!'ED SITE,

in view of above wa mquast your good self to kindly CANCEL the exiSting proposed site for instauation of
Mobile Tower and shift to some other suftable place away from Residential Area.

It is however proposed to consider the huge vacant land Area near ITI/EC Block houndary wall at
lail Road(Opposite Tihar jail} which is now befng used as private bus parking.

We the residerits and RWA shall be gratefut to you for this favorable act of kindness

Thanks ane Regards.
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‘tower, the same may please 